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this application 15 1n form

02.09.2009 Heard Mr.B.Chakraborty, learned

is fied/C. F. for Rs, 50/- counsel for the Applicant and Mrs.Usha
“deposiied vide (PO/BD v .
| N077§‘;"L/ t, 4 > Das, learned Addl Standing Qounscl for
~ Dated 26 g"W 4 oo the Government of India (to whom a copy
' Bt IR £ of this O.A. has already been supplied)
'Dy. RJéj?&fﬁ and perused the materials placed on
Q//"’/ 0> record.
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Issue notice to the Respondents
QA requiring them to file their written

7 . th
LS n A ao P eam / statement by 15% October 2009.
/7 e ved PP ; Call this matter on 15.10.2009 for

heasing o™ v%
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(M.K.CHaturvedi) (M.R.Mohanty)

Member(A) Vice-Chairman
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wusth g~ Lo .15.10.2009 No written statement has yet been -

Mj" 9\ , o, Q_O o 9 fled by the Respondents in this case.
2 'I:O 9/ Ms.Usha Das, leamned Addl. Standing

Ao ,&_U . counsel for the Union of india states that

, : beimg

| J@C‘f MU\Z;J possibly this case ig/\ﬁot maintainable
yeS F bS against the Respondent Organization.

AlD pe st- She wants to examine the matter with

, — (s .
D) No US'! \ reference to a Bombay Bench judgment

{%09 - 1o(q (o - | of this Tribundl.
9 { 10 / oY | | On her prayer, call this matter on

' 06.11.2009 for admission.
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. f_ | 06.11.2009 Mi.T.RSamma, ieo(ned counsel for

Applicant seeks one week time fo examine

L x‘ SI ! Lo G ’ro whether ‘}hIS Tnbunoi has jurisdiction |
o ,li Q\ !
S o' over fhe subject moﬂer of 1‘hls case. Request
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O.A.171 of 2009
1 25.11.2009 ‘™Ms.U.Das, leamned Addl. C.GS.C. for
Responden’rs states that in teirms of Hon'bie

Supreme Court judgment dated 09.01.1998 in SLP
(C) No.8096/1995, Union of India & Another vs. Smif.
Vidvawati, members of Generali Reserve
Engineering Force is not within the jurisdiction of this
Tribunal as held by it on earlier occasion in R. Viswah
& Ors. vs. Union of india & Ors., AR 1983 5C 658,

Ex-facie Applicant is not a member of the
General Resétve Engineering Force, as he is only
civiian. Therefore, ratio of the said judgment would
be inapplicable. Respondents to file reply on merits
within four weeks.

List on 23.12.2009.

N T - L

-
(Madan Mrréchofurvedi) (Mukesh Kumar Guptal

Member (A} Member (1)

fobf

counsel for

23.12.2009 Leamed = Standing

Respondents seeks four weeks time to file
wiitten statement.

List the matter on 25" January, 2010.

N
{MadapXr. Chaturvedi)
Member (A}

/pb/

25012010 Ms.U.Das, leamed Addl. C.GS.C. seeks

four weeks time to file wiitten statement.
List the matter on 25.02.2010.

{Madan %/Chduwedil

Member (A)
Joof
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25,02.‘2010 - Virtuadlly five months time have gone |

" by and no reply has been filed. Ms.U.Das,

“leamed Addl. C.GS.C. seeks further time to

file reply. Last and final opportunity of three

weeks is allowed to Respondents to take
AT ' . ' appropriate steps and to file ‘rep‘ly, failing o
/\/0 Af%} é)\M‘ v T hich application will proceed based on

" documents available on record.

List on 23.03.2010.
. {MadanKUmar Chaturvedi) {Mukesh Kumar Gupta)
, Member {A) : Member {J)
© 0 fbb/ ‘
o ~ 23.03.2010 Ms. U. Das, learned Addl. CGSC
for Respondents seeks further two days
- . . time to file reply.
ceen AN B List the matter on 26“’ March
Ve 0 i el : {Madan Kumar Cha‘iurvedi)
Mcmber (A)
Pl AN ¢ [2BY /pb/ . | | - ©
ugoels 26.03.2010 Ms. U. Das, leamed Addl. CGSC for

Respondents states that wiitten statement
has dlready been filed. Mr. B. Chakrabarty,
Glin, e , ] .
learned counsél for Applicant present in

e 4
qA’f g dremsioiz astuiw ¢hi of gl 2isew 1oy o
' court and prayed for three weeks time to file

: 010X 80 C 1 i eim iai | rejoinder.
' poa ALY
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' %4 List on 22.04.201.
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G S . 0.A.No.171 of 2009 SRR i

Mr. T.R." Sarma, learned counsel
for Applicagt -seeks to withdraw the -
présent  application . stating . that :
Respondents “have assured him to
consider his gﬁevance appropriately. |

in the circumstance, notiéing:the
.aforesaid, O.A. - is dismissed as
withdrawn. Ms. U. Das, learned Addl.

CGSC for Respondents is present.

s

n Kumaf Chaturvedi} (Mukesh Kuthar Gupta}

Member (A) Mecmber ()
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Before the Central Administrative Tribunal

Guwahati Bench: Guwahati

(An Applicant under Section 19 of the AdministrativeTribunal Act,1985)
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Sri Sumer Mal _ ---Applicant g
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Union of India and others —Respgondents
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Guwahati Bench
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The applicant joined the services of GREF in 1986 as an Overseer and in course of

time he was duly promoted to the rank of B/R Grade-II and then to the rank of B/R

- Grade-I and is presently posted under Respondent No.4.

There had been some problems at the native place of the applicant and his wife was
having some ailment. Moreover, at his place of service the applicant was facing undue

harassments at the hands of the respondent no.4. Therefore the applicant on 29.8.2008,

having completed more than 20 years of required service, applied for voluntary
retirement from service before the respondent no.3. However, the application was
returned by an officer subordinate to respondent no.3 unauthorisedly, on same flimsy

ground. Subsequently, he filed another application on 19.1.09 for voluntary retirement,
——l

pursuant to which the respondents was intimated that his Voluntary Retirement was
———

granted from 1.7.09.

In view of the serious domestic problems, the applicant applied for leave for 80 days
which was approved by order dated 16.1.09 subject to completion of certain works.
Hdwever, till April, 2009, the applicant was not allowed to leave station by the
respondent no.4 maliciously on the pretext that the work Qf bridge construction in
which the applicant was engaged, was not completed. After the applicant completed
the work, the respondent no.4 asked the applicant to complete other works which
would have taken another month. Since fthe applicaht was hard pressed for his
problems at home, he proceedéd on leave from ..1\4.4.09\ completing the formalities of

-

leave. Surprisingly, at his native place he came to know that he was declared a
‘ —

Kol

| Deserter on 15.4.09 itself. The applicant cut short his leave and resumed duty on
‘—-——/-\—’
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11.6.09 and on his joining the respondent no.4 maliciously issued numerous call letters

T'-—\ - . .
to find lapses of the applicant _zLMllso held Court of Enquiry unauthorisedly. The

voluntary retirement of the applicant which was sanctioned with effect from 1.7.09

was nearing and maliciously by order dated 25.6.09 the volu retirement was
deferred by two months and by order dated 26.6.09 the voluntary retirement was

—

———— e ,
deferred by one month, instead of two month. Finally after three days i.e on 29.6.09

D i

the order of voluntary retirement of the applicant was cancelled just before one day of

—
his due date of retirement and all these orders were passed without affording any

"\.\_/
opportunity to the applicant of being heard.

In the mean time the wife of the applicant has become more sick and has been advised
for immediate operation. The respondent no-4 has also started causing all sorts of
harassments to the applicant and the applicant has became a psychiatric patient out of

anxiety and frustration.

The present application by the applicant is seeking a remedy against the illegal,
arbitrary and malicious action of the authorities in preventing the applicant from going
on voluntary retirement malafide and on extraneous considerations and he is seeking

appropriate relief before the Hon’ble Tribunal.

LIST OF DATES

17.3.1986- The applicant was appointed as an overseer in the General
Reserve Engineering Force (GREF)

August, 1989- That applicant was promoted to the rank of BR- Grade-II.
July, 2004- The applicant was promoted to the rank of BR- Grade-I
June, 2007- - The applicant joined 1444BCC under Respondent no.4.

In the mean time the wife of the applicant fell sick and there were
some other house hold problems. The respondent no.4, since his
joining, caused undue harassment to the applicant and for all such
reasons the applicant decided to go on voluntary retirement.

29.8.08- The applicant submitted application before the respondent no-3
for voluntary retirement as he completed more than 20 years of
regular services (Annexure-1).
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14.4.09-

31 g 2009

Guwahati Bench

TARE =gdis

il w; ’rL)Uhaf

| St wvirates MR

Al

|

The application for voluntary retirement was returned by
an officer subordinate to respondent no.3 unauthorisedly
and on flimsy ground.. (Annexure-2).

Applicant submitted application praying for 80 days leave
to attend his house hold problems.

Respondent no-4 sanctioned leave but asked the applicant
to complete the collection of Hydraulic Data for 4 Bridges
to be constructed.  (Annexure-6)

However the applicant was not released till April,2004
from construction site of Masai Bridge, so that he could
collect the Hydraulic Data of 4 Bridges.

The applicant again filed an application for voluntary
retirement before the respondent no-3 for allowing him to
go on retirement from 1.5.09 (Annexure-5)

The applicant received a letter issued by the office of the
respondent no-4 intimating that the applicant had to go on
voluntary retirement after 30.6.09.(Annexure-7)

Respondent no-3 issued an order allowing the applicant to
go on voluntary retirement with effect from 1.7.09
(Annexure-8)

The task of BCC in respect of Masai Bridge had been
completed but the applicant was not released by
respondent no.4 to avail his leave which was sanctioned on
16.1.09.

Signal No- A.1076/E1 was issued from the Office of the
Respondent No.4  stating that the applicant to go on leave
only after collection of Hydraulic Data of 5 Bridges
(Annexure-10)

Appiicant proceeded on leave after obtaining Leave
Clearance Certificates from various sections but could not
complete all formalities as the respondent no.4 did not
want applicant go on leave and the applicant left an
application for the respondent no-4 who was on leave,
intimating the urgency of the applicant for proceeding on
leave. (Annexure-11).. '
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The respondent no.4 declared the applicant Deserter and
while a native place the applicant received the notice
belatedly. (Annexue-12).

The applicant joined his duties at is unit cutting short his
leave of 80 days.

Respondent no-4 issued three explanation call letter to the
applicant on unfounded allegations to which the applicant
submitted his reply

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

Explanation letters issued to the applicant by the
respondent no 4 and duly replied by the applicant.

(Annexure- 13 series)

The voluntary retiremént of the applicant had been
deferred by two months. (Annexure-15)
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- 26.6.09-

26.6.09-

29.6.09-

2.7.09-

© 14.8.09-

" The Letter issued intimating that the voluntary retirement

of the applicant had been deferred by one month instead of
two months. (Annexure -16)

~ Order issued by the respondent no-4 holding Court of
Enquiry on the applicant to be scheduled on 2.7.09, though .

he is not the disciplinary authority of the applicant.
(Annexure-14)

Respondent No-3 issued order whereby the voluntary
retirement of the applicant by order dated 19.3.09 had been
cancelled (Annexure-17)

The applicant appeared before the Court of Enquiry and
replied the questions asked to him.

Due to the undue harassment, caused to the applicant by
the respondent no.4, he lost his mental balance and had his
check up at GREF hospital at Hylong and at Civil Hospital,
Namasi, wherefrom the applicant was referred to the

_ Assam Medical College and Hospital, Dibrugarh.

Applicant applied for leave and he was granted two days
leave of 17 -18™ August, 2009. |

Applicant Iéft his station as 14 to 16" August, 2009, were

holidays and had his check up at Assam Medical College

and Hosplfal Dibrugath and the doctor prescribed
Psychiatric medication for long time and to take rest.

F|Ied By

/(M‘vfﬂfﬁ

Advocate, Guwahati
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Before the Central Administrative Tribunal

Guwahati Bench: Guwahati

(An Applicant under Section 19 of the AdministrativeTribunal Act,1985)
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1444 Bridge Const.,

Coy (BCC),

C/0 99 APO,’
Zenthu, (Namsail)

Dist; - Lohit, Arunachal
Pradesh - 4921693 '

Respondents.

1. PARTICULARS OF THE ORDERS . AGAINST WHICH THE
APPLICATION IS MADE: -

I. Office order issued vide
No.10274/Retire/90/E1B dated 29.6.09 issued by
the Respondent No.3 canéelling the order of
volunta;y retirement of tﬁe Applicant dated

19.3.09.

II. Illegal and arbitrary action of the
Authorities in denying the Applicant of his
right' to go on voluntary retirement for which he
is entitled after completition of more than 20

years of service.

2. JURISDICTIONOF THE HONB’LE TRIBUNAL: -

The applicant declares that the subject matter
of the order against which redrassal 1is sought
for is within the jurisdiction of the Honb’le

Tribunal.

3. LIMITATION: -

, w ) :
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The applicant declare that the subject matter of
the order against which redrassal is sought

for, is within the period of limitation.

4. FACTS OF THE CASE:

I. ‘That the Applicant is a citizen of India and
a prmanent resident of Jalore District of Rajasthan.

The applicant is a diploma holder Civil Engineer.

II. That on 17.3.1986 the applicant was duly
appointed as an Overseer in General Reserve
Engiﬁeering Force (GREF for short) and in due course
he was promoted to the rank of BR Grade -II in the
month of August, 1989 and thereafter he was promoted
to the rank of BR-I in July/2004. The Applicant is
presently posted _in 1444 BCC under the Respondent
No.4 where he joined in the month of June/2007.

IIT. That since his joining at his present place
of posting the Applicant had been duly continuing ‘'in
his service and discharging his duties and it is a
matter of record that the Applicant put his hard work
in accomplishing the tasks assigned to him. The
Applicant states that the Respondent No.4 joined his
present place of posting in the month of June/2008
and from the time of his joining, the Applicant and
many other subordinate Officers and Staff under the
Respondent  No. 4 have been facing a untold
harassments without any cogent reasons. Since the
Respondent No.4 joined, he has taken administrative
actibns on many staff and created a terror situation.
Since the BApplicant was under his control, he tried

his best to comply and cope-up with all such deeds

W
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and action of the Respondent No.4. However the
Applicant was exhausted and faced real embracement
working under Respondent No.4 which also injured his

self esteem.

IVv. That apart from above, there had arisen a
number of household problems to the applicant like

sickness of his wife who was to be operated and there

had Dbeen some problems in connection with the.

properties of the family.

V. That the Applicant states that he had
completed more that 20 years of service by 2008 and
he was entitled to seek for voluntary retirement from
service under the Rules governing his service
condition. In view of the problems faced by him above
mentioned he took a considered ‘decision to go on
voluntary retirement from service and on 29.8.08 he
submitted an application before the Respondent No.3
praying for allowing him to go on voluntary

retirement for domestic reasons.

Copy of the letter dated
29.8.08 is .annexed
herewith and marked as

ANNEXURE-1.

That as stated above the  Applicant was
entitled to seek for voluntary retirement. All
through he maintained an unblemish service record and
there had not been any occasion when anything adverse
was communicated to him. The Applicant was therefore
hopeful that his prayer for voluntary retirement

would be granted but he was surprised when by

~ETE
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communication dated = 16.10.08 - vide No.
CE/163461N/SM/47/E5 his application for voluntary
retirement was returned 1in view of two offiée
communications dated 13.10.08 and 30.9.08 which were
enclosed and the Applicant was asked to withdraw his
application for voluntary retirement and submit a fresh
one after his pay fixation under 6™ Pay Commission.
From the letter dated 13.10.08 and 30.9.08 it appeared
that applidation of another incumbent for wvoluntary
retirement had been returned for the interest of the
incumbent himself, on the giound that he might Dbe

7" Pay Commission

deprived of the benefits under the
Report accepted by the Government. The Applicant states
that respondent no.3 was the appropriate authority to
consider his application for Vbluntéry Retirement and
without the application being considered by him,‘it was

returned unauthorisely by a subordinate officer.

Therefore the applicant was entitled to go on voluntary..

retirement from 1.1.09, as prayed for.

Copies of the letters dated 16.10.08,

Central Acminictrative Tribumg
T ATy 13.10.08 and 30.9.08 are annexed herewith
and marked as IANNEXURE—2,3 and 4
31 A g - o
‘ respectively.

Guwahati Bench
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VII. That as stated above the Applicant was facing

real difficulties and his wife gét very sick and the
Applicant. yet again filed an application on 19.1.09
through proper Channel before the Respondent No.3
making a prayer to allow him to gb on voluntary
retirement with effect from 1.5.09 giving 3 months

prior notice.

Copy of the application dated 19.1.09 is
annexed herewith and marked as ANNEXURE-5

Gl
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VIIT. That the Applicant also submitted a leave
application on 10.1.09 before the 'Respondent No.4

seeking leave for 80 days (Earn leave for 60 days and

Half Pay leave for 20 days) for attending the
aforesaid problems at home. The Respondent No.4
sanctioned the leave application of the Applicant on

16.1.2009 but he was asked to complete the collection

of Hydrolyic data for 4 bridges to be constructed. It

may be relevant to mention that it would have taken

about one month time to collect the Hydrolyic data of .

the 4 bridges. Respondent No.4, though sanctioned his
leave that the Applicant was entitled for, it was

made conditional so as 'to delay the leave of the

Applicant.
' : — Co of the leave
Central Administrasive Tribuna , Y : |
fatal gmﬂﬂﬁm:munmg application and sanction
' letter dated 10.1.09 is
31 ani 2009 .
annexed herewith and
Guwahati Bench marked as ANNEXURE-6.
AR s
IX. That the Applicant states that at that point

of time when the leave was sanctioned he was working
at the site of construction of a suspension bridge at
Masai. However the Applicant was not even released
from the‘site of Masai bridge so that he could have
collected the Hydrolyic data of ‘four other bridges

and proceed for leave.

X. That. in the meantime the Applicant received
a response through .letter dated 19.1.09 from the
Office - of the Respondent No.4 vide Jletter
No. CF/163461N/SM/27/E1 dated 19.1.09 intimating that
he had to go on voluntary retlrement after 30.6.09

and .the necessary format for application had been

e
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enclosed for signing by the applicant which was duly

signed and submitted by the applicant.

Copy of the letter dated
19.1.09 along with
enclosure are annexed
herewith and marked as

ANNEXURE-7.

XI. That  pursuant to above the Applicant'

received order vide No.10274/retire/79/E1B dated
19.3.09 issued by the Respondent No.3 whereby the
prayer for voluntary retirement of the Applicant had

been allowed with effect fromv1.7.09.

Copy of the order dated
19.3.09 along with an

Cei RIS g . .
w&?ﬂﬁaﬂﬂﬁmmwNnmmw English translation of

éyﬁh?wﬂﬂﬁﬁa7ﬁﬂﬂﬁﬁw the order is  annexed
3 a0k 2009 herewith and marked as

ANNEXURE-8.

Guwahati Bench

210
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XII. That the Applicant states that though his

leave had been sanctioned way back in 16.1.09, he was

detained at the site of Masal bridge and he was not

released to go on leave. However the Applicant
continued to work understanding that the construction
of the bridge had a lot of strategic importance and
the Applicant was assured by the Respondent No.4 and
the Officer in-charge 6f the bridge‘ that the
Applicant would be released to proceed on leave after

completion of the task of Masai Bridge.

s/
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XIIT. That the Applicant states that the task of
BCC in respect of Masai Bridge had been completed on
26.3.09 but even then the Applicant was not released
and the authorities were further pressing him to
collect the hydrolytic data of the bridges which
would have taken another about a month. The Applicant
on number of occasion appraised the Respondent No.4
and the Officer in-charge that the health of his wife
had deteriorated and he was required to go home
urgently and a signal vide No.0-2197/E2 dated 25.3.09
had also been send by the Officer in-charge to the
Respondent No.4 requesting intimation as regards‘

charge of stores to be given in the absence of the

Applicant.
R Copy of the signal dated
i 25.3.09 is annexed herewith
IS 2009 i and marked as ANNEXURE-9.

XIV. Thafiiguresponse to the above Signal No.A-

1076/E1 dated 29.3.09 was issued by the office of the
Respondent No.4 mentioning that the Applicant could
proceed on leave only after collection of Hydrolyic

data of 5 bridges.

Copy of the signal is annexed
herewith and marked as

ANNEXURE-10.

XV. That as stated above, the voluntary
retirement of the Applicant had been sanctioned from
1.7.09 and the Applicant was hard pressed to proceed
on leave for his serious domestic problems. The

Applicant with a view to proceed on leave, started

eV
M
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taking clearance certificate from all the Sections.
However at the behest of Respondént No.4, the
Applicant was not given clearance certificate from E-
3 (stores) sections and also the leave certificate
was not given from the office of the Head clerk, who

remains in over all charge of E-1, E-1C, E-5

sections.
Ceniral Acinniskatve Tribuns! A copy of the clearance
Doy T S TS o
I TR ey certificate for proceeding on
leave w.e.f 14.4.09 is
31 auG 2009
E enclosed herewith and marked
Guwahati Bench 7 4
! ~ as ANNEXURE-11l.
TR FNEUS
XVI. That the Applicant thereafter proceeded on

leave on 14.4.09 and he 1left an application
addressing the Respondent No.4 for intimating the
urgency of the Applicant for proceeding on leave. The
application was handed over to Leading Hand Jamit Rai
working in Administrative Section and he also
intimated this fact to the Officer in-charge of the
Masai Bridge namely Sri L.R Kausal, as the Respondent

No.4 was on leave.

XVIT. That however, while the applicant was at his
native place, he belatedly received a communicatibn
dated 15.4.09 issued from the office of the
Respbndent'No.4 to the wife of the applicant, whereby'

the Applicant had been declared as a deserter.

Copy of the desertion notice
dated 15.4.09 is enclosed
herewith and marked as

ANNEXURE-12

XVIIT. That as stated above, the applicant had been

facing a number of domestic problemé and his wife was
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having serious _Gynecological problem and she was
advised for an operation. The applicant' understood
fhe seriousness of the malicious action of the
Respondént No-4 in declaring him as a deserter, more
so, .when hié prayer fof voluntary retirement had
already been granted from 1.7.09 and though his leave
was sanctioned for 80 days, he cut short his leave

and joined duties on 11.6.09 at his unit.

XIX. | That after he joined hié; duties, the
Respondent N6—4 started to  show his vindi¢tivef
attitude towards the applicant and on 12.6.09 itéeyf
he iésued 3. (three) communications to the Applicant,
asking  for explanation for various unfounded
aliegations and the applicant submitted his reply to
the éame. Thereafter, the Respondent No-4 started

issuing numerous explanation call letters to the

applicant on 15.6.09, 18.6.09, 20.6.09, 22.6.09,
- 23.6.09, 27.6.09, 29.6.09, 01.7.09, 03.7.09, 11.7.09,
15.7.09, 16.7.09, 16.7.09, 25.7.09. The applicant

states that, the explanations called by the office of
the Respondent No-4 had all been immediately replled
by the applicant, explaining that there had not been

anv;lapse on his part in discharging his duties.

Ceniral Admiais@mﬁv&‘\'ﬁbmaﬂ
i'@ﬁ%ﬂﬁm ] Copies of the above mentioned
MH;?MW explanation . call letter are
1 .
3 enclosed herewith and marked
Guwahati Bench J ~  as ANNEXURE- 13(series)
— U3

XX. That the Respondent No-4, though he is not
disciplinary authority of the applicant, also passed
an order on 26.6.09 holding a Court of Enquiry on
the applicant, which was scheduled for 02.7.09. On
the scheduled date, the applicant appeared before the

o
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Court of Enquiry and he was asked question, which had

been replied by him.

Copy of the order of Court of
Enquiry dated 26.6.09 is
enclosed herewith and marked

as ANNEXURE-14.

XXI. That as stated above by communication dated

19.3.09 the voluntary retirement of the applicant had’

been sanctioned with effect from 1.7.09 and the
applicant received ‘another latter vide No-
CF/163461N/SM/32/E1 dated 25.6.09 whereby it was
informed that the date of voluntary retirement of the
applicant had been deferred by 2 months. Immediately
thereafter the épplicant received another
communication vide no- CF/163461N/SM/33/E1 dated
26.6.09 whereby it was intimated that the date of

voluntary retirement of the applicant had Dbeen

deferred by one month and the earlier later dated

25.6.09 stood canceled.

Central Administrative Tribunal

Copies of the communications

WITTHHeR “raTeTs dated 25.6.09 and 26.6.09 are
. enclosed herewith and marked
'%4 3] AUG 2009 as ~ ANNEXURE- 15 and 16
Vs Guwahati Bench respectively.
R RUEARIEKIC]
XXIT. That the applicant states that the

Respondent no-4 particularly was acting arbitrarily

and maliciously in = issuing several explanation

letters with the idea that somehow the applicant may
be entangled in some allegations so as to cancel the
voluntary retirement of the applicant already

sanctioned and involve him in some disciplinary case.

e
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XXIII. That thereafter to the utter shock and
surprise of the applicant, he received order dated
29.6.09 issued by the respondent no-3 whereby the
sanction of voluntary retirement of the applicant by

order dated 19.3.09 by the respondent no-3 had been

cancelled.
Central Administrative Tribunal Copy of the order dated
] ) _ '
29.6.09 1is enclosed herewith
31 AUG 2009 and marked as ANNEXURE-17.
Guwahati Bench
TERRE S
XXIV. That the wife of the applicant became very

sick as she was having some gynecological problems.
The wife of the applicant had been advised to go for
immediate operation by advise slip dated 15.7.09
after going through a series of tests. However till
date the operation has not been possible in the

vabsence of the applicant.

Copy of the medical
prescription is enclosed
herewith and marked as

ANNEXURE-18

XXV. That the applicant states that due to all
sort of atrocities caused on him and also due to the
feeling of helplessness for being unable to go for
his wife’s treatment, the applicant losﬁ his mental
balance and he virtually became a sick person due to
hypertension, anxiety and frustration. The applicant
needed psychiatric treatment and he had a check up in
GREF Hospital at Hylong wherefrom he was ieferred to
Assam Medical College and Hospital, Dibrugarh. The
applicant was also referred and checked up at Civil
Hospital situated at Namsai, wherefrom also the
applicant was referred to Assam Medical College and

Hospital, Dibrugarh. The applicant thereafter applied

‘@” wa
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for leave for treatment and the authorities granted
him two days leave of 17-18%™ August, 2009. However
before the applicant proceeded on leave it was made a
condition that he must sign some papers showing some
discrepancy in the stores. The mental condition of
the applicant was such that he could not have a
second thought and in compelling circumstances he put
his signature in one paper and left his station on
14.8.09 in as much as 14 to 16™ August, 2009 were
holidays. On 14.8.09 the applicant had a check up in
Assam Medlcal College and Hospital, Dibrugarh, at
Psychiatric OPD and he was prescribed some treatment
and was advised for certain tests including city Scan
of Brain and for a review after two weeks. The
applicant states that he was advised medication for a
long duration and for rest for some time. The

applicant therefore proceeded for his home and

Central Administrative‘fribi‘sﬁ%@ended to go on medical leave for some days.

yomafTeR A
Copy of the prescription dated

71 ann 2009 14.8.09 1is enclosed herewith

‘ Guwahati Bench and marked as ANNEXURE- 109.
uwahati benc

ST TS
el L . That the applicant states that on completion

of 20 years of regular services the applicant was
entitled for voluntary retirement which he applied
for way back in 29.8.08 and he was entitled for
voluntary retirement from December, 2008 on
completion of 3 months time of notice. However the
authorities returned the application dated 16.12.2008
(Annexure-2) without and reasonable cause. The
applicant states that the authorities had deferred
the voluntary retirement of the applicant
| unauthorisedly and subsequently his voluntary
retirement was granted from a belated time i.e with
effect from his rom 1.7.09 on his second applicatien.

In the mean time the applicant, in view of his

o)
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domestic problems and illness of his wife, prayed for
leave for 80 days which was due and was also
sanctioned by respondent ﬁo—4 but an unreasonable
condition had been put and the applicant was not
released from his work which virtually compelled the
applicant to leave for his home without completing
all required formalities The action of the
authorities had been atrocious and arbitrary and the
respondent no- 4 was waiting for the lapse which the
applicant committed in not completing the official
formalities wholly and he was immediately declared a
Deserter. Thevappiicant was compelled to resume his
duties cutting short his leave period and thereafter
numerous explanation call letters had been issued to
"him in a vindictive manner by respondent no-4 and
respondent no-4 ultimately succeeded to cancel  the
sanction of voluntary retirement of the applicant and
the applicant now can very well understand that some .

disciplinary action are going to be taken against him
shortly. | Central Administrative Tribunal
= wymraties TG

3 AUC 2009

5. GROUNDS
Guwahati Bench

5.1 For that under 'the gﬁﬁﬁﬁzﬁﬁgaapgyicant was

entitled to go on voluntary retirement on completion
of 20 years of regular services unless there was some
cogent reason for not allowing him to go on voluntary
retirement. The applicant had a vested right to take
retirement voluntarily and the action of the
applicant is arbitrary as well as malicious in
obstructing the applicant in illegal manner which is

not maintainable in law.

5.2 For that in view of the application of the
applicant dated 29.8.08 (Annexure-1) the applicant

o)
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on completion of 3 months since the applicant

satisfied all the requirements of law in this regard
and there had been nothing adverse to his entire
career and the action of the authorities in turning
down his application on some flimsy groundi’is highly
unreasonable and unfair and the same 1is not

maintainable in law.

5.3. For that the applicant states that the order
dated 16.10.08 (Annexure-2) turning down the
application of the applicant for voluntary retirement
on the basis of earlier communication dated.30.9.08
and 13.10.08 are illegal ad not permissible in law in
as much as right exercised by an incumbent . in
accordance with law could not have been denied on
such ground. It is further submitted that the
applicant addressed the application to the respondent
no-3 seeking voluntary retirement who was the
authority to consider the prayer of the applicant in
accordance with law and therefore the action of the
officer below the rank of respondent No. 4 hdd no
jurisdiction to return the application of the
applicant and as such the order dated 16.10.08 is bad

in law and is liable to be set aside.

5.4. For that in view of the fact that the
applicant was entitled for due leave he made
application for leave on 10.1.09 and the action of
the respondent no-4 in putting unreasonable condition
while sanctioning the leave by order dated 16.11.09
and also detaining the applicant till April/09 was
malicious on the face of the record and is liable to

be interferred by this Hon’ble Tribunal.

T
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5.5 For that the respondent no-4 acted
maliciously in detaining the applicant for a 1long
time even after his ieave was sanctioned long back
and when the applicant proceeded on leave in
accordance with law but due to arbitrariness of the
respondent no-4, the entire formality could not be
completed and therefore the action of the respondent
no-4 in issuing desertion notice on the very next day
of leaving the applicant, was simply malicious and
motivated to cause a prejudice to the applicant and
as such the actibn of the respondent no-4 in
particular was malicious, unreasonable and arbitrary

and are not sustainable in law.

5.6 For that the action of the respondent no-4
in issuing explanation call letters (Annexure-13
series) after the applicant Jjoined his duties on
11.6.09 and in unauthorisedly holding Court of
Enquiry (Annexure-14) on the applicant in a
predefined manner, was atrocious on the face of the
record which were only directed to somehow entangle
the applicant with some charges and therefore the
action of the respondent no-4 was highly arbitrary

and unreasonable and is liable to bset aside.

5.7. For that the action of the respondent no-4
in issuing the numerous explanation call letters only
on Jjoining of the applicant smacks malicious
intention and amounted to colourable exercise of
power devoid of any administrative exigencies and as
a whole it amounts to abuse of power which would fail

the security of law and is liable to be set aside.



| FERY gy e Ve Tripg,
7 T - h

17
Guwahgs
Jamsret
5.8. For that the action of the Respondent NG

in trying to somehow entangle the applicant in séme
charge and thus issuing the order dated 25.6.09
(Annexure-15), 26.6.09 (Annexure-16) and thereby
deferring the voluntary retirement of the applicant,
were illegal and arbitrary and the same were liable

to be guashed and set aside.

5.9 For that the action of the authorities
amounted to abuse of power vested in law in acting
maliciously while issuing numerous explanation
letters to the applicant within a very short time and
ultimately issuing the order dated 29.6.09 (Annexure-
17) canceling the sanction of the voluntary
retirement of the applicant dated 19.3.09 and as such
the order dated 29.6.09 is not maintainable in law
and is liable to be set aside and the applicant is
entitled to go on voluntary retirement with effect

from 1.7.09.

5.10 For that the applicant went on leave atleast
after completing some formalities and after getting
the desertion notice he joined his services which was
also duly allowed and he is continuing in service.
Therefore the action of the authorities in canceling
the order of Voluntary Retirement dated 19.3.09 on
the pretext that the applicant suddenly deserted his
office, was illegal and arbitrary and as the impugned
order dated 29.6.09 is not maintainable in law and 1is

liable to be set aside.

5.11. For that the applicant respectfully

submits that the action of the authorities in issuing



18

Guwsghas
‘?ﬁif:qf: Bef‘och

"'h’m:a EQ_ ~ITer
e

the explanation call letters were Tmalitiol

arbitrary on the face of record and all those
communications and the other action which might have
been taken or initiated against him, are to be held
nonest'in law for all purposes and the applicant is
entitled to go on voluntary retirement in accordance

with law.

\

5.12. For. that it is on record that since

joining in the -service of the GREF the applicant

maintained a clear and unblemished service record and
he had never been communicated anything adverse and

therefore it is an inconceivable fact that all of a

' sudden when the voluntary retirement of the applicant

had already been sanctioned, his services became so
much questionable, compelling the applicant in
issuing numerous explanation call and as such the
action of the applicant in seeking' to cause and
prejudice to the applicant is highly illegal and

arbitrary and are liable to be set aside.

5.13. .+ For that the applicant .sought for due

leave to attain domestic probleme including sickness
of his wife, which had been sought .to be frustrated
in an intentional manner; The wife of the applicant
had been advised for an operation which has not been
made possible due to cancellation .of voluntary
retirement of the applicant and due to the present
action of the respondent no-4 in particular, in
issuing the explanation call letters, the applicant
has become a psychiatric patient. The applicant
submits that all these action .of the authorities are

not only arbitrary but the same amount to inhuman

treatment in» violation of the Article 21 of the.

o)
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\‘ Constitution of 1India which amounts to violation of Human
Rights of the applicants and as such the impugned action and
orders of the authorities are liable to be interfered with and
the applicant is entitled for voluntary retirement from

service.

5.14. For that the action of the authorities in canceling
the order of his voluntary retirement by order dated 29.6.09
without giving an opportunity to the applicant ofvbeing heard
is violation of the Principals of Natural Justice and is 1liable

to be set aside.

5.15. For that as per the application of the applicant
dated 29.8.08, he was entitled to go on voluntary retirement on
completion of notice period in as much as letter dated 16.10.08
was without Jurisdiction and non-est in law and as such all

subsequent events were non-est. for the purpose of voluntary

retirement.
6. PRAYER

In the premises aforesaid, it is, therefore, prayed
that the Hon’ble Tribunal may be pleased to admit
this application, issue notices to the respondent to
show cause as to why the impugned orders dated

16.10.08 (Annexure-2) order dated 20.1.09 (Annexure-

- ———3

— — -
), 15.4.09 (Annexure-12) explanation call letters

"(Annexure-13 series), oraer dated 26.6.09 (Annexure-

16) and order dated 29.6.09 (Annexure-17) shall not

be quashed and set aside and as to why a direction
shall not be issued to allow the applicant‘to go on
voluntary retirement as per his application dated
Eé:S.Oé_-(Annexure—l) or as ordéred by order dated
19.3.09 (Annexure-8) and as to why all subsequent
events shall not be declared as non-est , call for
the entire record of the case and after hearing the
parties, be pleased to allow the application setting
aside the impugned orders dated 16.10.08 (Annexure-2)
order dated 4.1.09 (Annexure—?;, 15.4.09 (Annexure-
12) explanation <call letter (Annexure-13 series),
order dated 26.6.09 (Annexure-16) and order dated
29.6.09 (Annexure-17) and allow the applicant to go
on voluntary retirement as prayed 9pr.
A
(o m(g/AWAU
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7. INTERIM PRAYER

It is further prayed that pending disposal of the
case Your Honour may be pleased to issue direction to

the authorities to sanction leave without any undue

conditions, if the applicant applies for the same.

8. Particulars of Bank Draft/Postal Order in respect

of the application fee:-

[ pD. No. 39¢ AL1447 , Doled 26/2 09
b, - Megdoot bhouoom, (Guwakoki - G0

9. List of enclosure:- As above.
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VERIFICATION

I, Sri Sumer Mal, son of Late Pratapa Ram, aged about 47years, Resident of Godiji
. Temple, near Rampura Colony, Jinger Basti Jalore, District- Jalore, Rajasthan, do
hereby v_erify that the contents of the paragraphs 1,2,3,4(1),4(11),4(II), 4(1V), 4(V),
4(VD), 4(VID), 4(VIID), 4(IX), 4(X), 4(XI), 4(X1), 4(X1ID), 4(XIV), 4(XV), 4XVI),
4(XVID), 4XVID4XIX), 4(XXID), 4(XXID), 4(XXIID), 4(XXIV), 4(XXV)and
4(XXVI) are true to my personal knowledge and the paragraphs.5(1), 5(1), 5(2), 5(3),
5(4), 5(5), 5(6), 5(7), 5(8), 5(9), 5(10), 5(11), 5(12), 5(13), 5(14) and 5(15) are

believed to be true on legal advice and that I have not suppressed any material facts.

Date- (/57/%/09

Place- Guwahati.
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sentral Administrative Tribunal

T U ST Deporrar
3o 2009
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1501 %)3"19‘5: Lare 1444 BCl (G SREF)

T/ 99 APO

Te The Chief Engineer
‘ MG CF {P) Udavak

(/o 99 APO

{Through proper Channel

S8 : REQUEST §*w;~{ VOLURTARY &k?i?&&w‘iﬁ%?

s R ERAR R IR R A 5 A

Respected Sir,

1. I submit a few lines for your kind consideration and favourable action
please, : '

L

2. 1 wish m state tha i L was appoinied n BRO on 17 f\fsax ét%’ and I have
completed 22 years of service.

3. lwould like procaed on voluntary rétirement émf« to my ﬁm nestic ;};vh;{yﬁs
after on completion of 22 vears service in BRD, '

4. [ view of the @%}«:)W I may kindly be pe ‘*ﬁ?ii&ﬁf fo ;:}mx,@m ] v&?zsi‘sm:y
retirement wef 01 Jan 2009 (FN; and obliged please, '

§.  This application ve treated as a three month notice.
6. 1shall be: highly thankful to you for this act of kindness.

Thanking you sir,

‘fau {aﬁ%@fuii

Station . C/o 99 APO B ANALY
Date ; ~;<2} Aug ...A}i}és S {GS-16346 1N *Sis;g;d{ BR-1 sumermal)

C“t"‘ﬁ"“ = ne trae cony
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CF/163461N/SMWY/ U(?[ JEE

CS 46

SUMER MAI
pett Kibin

L
A

turndown by H@ 48 BRTF vide thei _ Wy
enclosed). A-copy of HO CE (P} lotfor Ho. n274/61/F18 dated 30 Sep 2008 Is also

enclosed for your information plense.

4.

| 4561 Bridge Supervision Call [GREF)
Care 1444 Bridge Consty Coy (GREF)
PIN 931444 . |
C/0 99 APG
»(’,@»ucar 2008 -

32618 Supdt BR-L

YOLUNTARY RETIREMENT: GREF PERS'

Reference your application dated o] Oct 2004,

i This connection, it is intimatod that your application for volu

P o, 14127 27 JELP dated 13 Oct U

3@ (Topy

Y

[n view ot above, withdraw yoar application on subiect martor and forward fresh

application for voluntary vebirement after pay fixatlon and gekling arfears: of Pay &

allves.

.
-
I L Y
- = _ / N
S

Endes oo @ e:&z 2 n (::ﬁzm&n -
' Jg‘? e /L For GHcor Comannnding

Certifted 58 26 W8S CODY

*
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i. Redoronce youy letter He, CF f l GI4G8LFSMIF L mm 21 mw )i’iim

5'%&}1?@ iﬁﬁfé" » ﬂ%‘wii:} ner Mal s ;ﬁ:fﬁﬁi‘fiﬁd
enpection plesse refer para 3 of HO
2008 forwarded vide our letier

éumpi@te ook of gerviee documents in 1o ¢
' ‘ : iy returned hepewith. T this
FAIGLIE 1 dated 30 8

e 3412 ;’Sﬂjf ip dated 06 Oct 2008,
»:ia. s re-submit the case after fixation of pay under {f” CFC o avold any
rapven

Gation for pon mymuﬂ of Arresrs of P A and pensionery banefits from the
i!ulék..gi}é_ﬂ . R . ‘
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Ao Ret your lntter. g

Twithdiaw bis appication for volunary retiremeant andi'fi

- v ———

_ AMNEXURE-

W

N

“Regisgerad/SDs
7 Headousrbers
“Chief Fngineer
Froject Udsvalk
PING31715
L350 99 APy
[RIEFETIES NI 3} 30 Sep 2000
o
HO 48 BROE
A0 49 AR

L

Yoy

«

2. Application datod. 17 Sep 2008, submitted by &
1494 BCC({GREF) tequesting for voluhiary retiternent

altrgwdth cotnacted papers e s idaes of thednd i;ﬁﬁuzs{; i

iglined: iierewith. unactioned |
Hufatiawing remarks:- - 0

{8} Since the (i’_?’*::?é;yﬁg:.rijmissicn Bas baen ﬁri,al'izl@ﬁ;afnd dec-iai'ed- recently, the
pay faation of the Individual is required to be completed which ‘may take SOME
more times and same will have to complate before proceeding the. individual on

- retiroment o amigi{ﬁnv;gg‘gm;;,}f‘icaﬁpn- in fixation ‘of pay 3&-“5&&%{‘&?3:;;5.‘

iy Pay Commission so declaved is carrying m
. eentit Gove employess and arreals of afc of p
installmants by Agr s : SN

financial banefits to the
alices to be paid i bwo-

3. in viaw of the ahave, ploasa -aé;:rfsg.'is'a the Supwr cordingly. -and advise him
sie application ba. sy biviitped

aflar pay fixation ancd getting amaars of Pay & allces,

CSdfxx %

" {Jivendra Singh)
Adm Officer

| Offg §0-1 (Pers)

Encls © As above, Fov Chiefl Enginesy
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v TYPED COPY - ANNEXURE-5
From: GS-163461N Supdt B/R-1
Sumermal _
1501 BSC Case 1444 BCC (GREF) ,,
CI0-99APO Certtal Administ e g
WRIRIT “rre
To: The Chief Engineer ' ;,' 3 AUG 2009
HQ CE(P) Udayak N |
C/o-99APO I Guwahati Bench
(Through Proper Channel) M

Sub:- REQEST FOR VOLUNTARY RETIREMENT.

Respected Sir,

1. I Submit a few lines for your kind considerations and favourable action please.

2. I wish to state that I was appointed in 320 on 17 March 1986 and I have completed 23

year of service.

3. I would like proceed on voluntary retirement due to my domestic problems after on

completion of 23 years service in BRO.

4. In view of the above, I may kindly be permitted to proceed on voluntary retirement

w.e.f 01 May,2009(FN)and obliged please.
5. This application be treated as a three month notice.

6. I shall be highly' thankful to you for this act of kindness.

Thanking you sir,
Yours Faithfully
Station:- C/O- 99 APO . GJ-163461 N Supdt B/R-1
Date:-19 Jan 2009 (Sumermal)
Cortfied 5 6 toea copy

. | MM/ /P@A’» (
FIETT e

v
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L. 1 5 tuh ot e EeW fiwes Vftf" /‘7-0‘-;\*{ J<owef Cemfyedena v
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o e -&»«:‘\ vouhbable ot please .
) ..
g - N Lo . LY ’ 9]
Lo [ otk o tHede Ahed T oioe)  appodvitol A, 8K0
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o, 23 39_@(’5 gedvice A BROQ.
| oy, K el i, be feam!ted
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. To wew <f 1477 cbov e,

. ' il o Loe o4 “”"*5—‘
40 Praeteed G NQ Lowntany D et e nren’ 75 ,
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e -2~ |
o ‘%;; l ‘ k,,':‘ / | ' ; » ;
' M - ' LEAVE APPLICATION : GREF PERS o L
® - - . L J' e + ’,\/ -r:"ﬂy\ /V) aL . :
1. GS No, Rank & Name L 62her N B Y,\ L “‘(‘(/' E
2. Unit : 1l A ' -. i:'
3. Nature of leave applied for and : é‘lO‘/“}’ YL /'v\\ci b (0 1 L“L{) -
date from which leave is required | 16 Faw tesg | }
4, Ground/Reason on which leave if Heane offesy) g S
applied for - T , L
5. Whether LTC required on not, if  : e, oS- i icf\t
yes, give name of NRS A - . o
6. BasicPay : 5 s tsto§ Qr r YL DorDayy
7. Luave address : 2 BLBI0 [ ) o
N 5] bats] 7 (_ ) /V< ;
' House No./Name : /)’f, et Gocle J” ,7: ] [ ot jn(ﬂ :
1 0} \x 1‘»“' (Q'[’oal~—7 c\hgf L_/>(2 !
NOK Name - B J ’_.
Village YA BN A N o B TENY {
Post-Office : : JTAL-RE o S
District T : ‘Ceh ——
Slﬁtﬂ . M \j f\; L (’ P e ’ / gra!AQ”’“”)t'J{ﬂ!P r s
. . . MRSy ‘\-t_' p’m ) r ;bdﬂac'z
| Pin Code_« | LR haAs iy | 7 e ;Jg,ar oy
- Tele No. . 6\'§00[ . [(*J,'— 3 ’ &{(
, " L G2erye 222N ST '
8. Whether Pay Advauce Reqd/Nof : No k_,zf?—%»—-:‘—" d ! AUG J 009 . f
,,__‘_____\_%_._. . . ' . ‘;@‘/_\'\r\ -0 /__{‘__.__ GUW&hail Bench vt
'?:Q-f;m\\ob Dated : - *’?’5 hZUQ& h v - (Signatore of Anphcant) NGl :

. S ; FOR OFFICE USE
| This is certify that f'ollowing leave are in the credit of the individual upm Jun 2068 2 “’K/
L : o..days, HPL:\(l...days, CL:i)xdays RH :sldays

A A
LTC for the Year/Biock-~Year 200&? enttiedNot Entitied -

9. NRSas per service documents : Roerke "79/;0-{@

U 10. Last leave availed : l// Days : From )% Jul% to 2V F fq;f
. @4/7{/ N
vited : [0 Jan 1 a008 B __(Signators of dca!mg Clerk)
q{ t‘omm endation of I/C or OICP/2IC —
N RECOMMENDED/N 01 RE COMM ILNDE b
N \b O
OD\, Q 5}’

e \\/ ~ / v
W ,@Lﬂ\ Ny
Ql\\ Dated : (.apvvinniinnl. 2008
12, Orders of Sanctioning Authority ;
SANCTIONED/NOT W’\; CTIONED ~
’.g/ %—&Y Loyemnd jm Cfl‘ \3_”1‘_‘;{;)‘3’. Cv )\)u"\r)

of I dradac <ete Q,;(Y LSl MD - B
. l{;\}_’:__,

~ - Otficer Commanding Tk e : :
Dated: ouovrvnn 2008 116 RCC (GREF) |
- ® o
P - S g
— 2 A ETRE @gntg:éﬁgbéﬁﬁcepy .
wéé"\ . g . \ .'.

oLy Sos

R ity
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ANNEFURE~F

TYPED COPY "ANNEXURE-7

1501 Bridge Supervision Cell(GREF)
Care 1444 Brige Constr Coy (GREF)

Pin- 931444
Clo- 99 APO ;
. | [ «f‘enﬂaf Admin in 5~>ff“i:ve
CF/163461N/SM/27/E1 29" Jan, 2009 T WYl

GS-1634611N SUPDT BR-1
SUMER MAL
DETT MOMPANI

31806 2000

NOTICE FOR VOLUNTARY RETIREM]

1. Refyour applicati* dated 19 Jan 2009

2. -In this connection, it is intimatéd that as per instructions issued by
higher authority, pension papers to be initiated four months in
advance before proceeding on Voluntary Retirement. But you have
applied for Voluntary Retirement w.g.f 01 May ,2009 which 1s very

earlier and pension papers can not be processed/initiated well in time.

3. In view of above, you are advised that you may plan for voluntary retirement
after 30 Jun 2009(AN). Notice for voluntary retirement alongwith undertaking

certificate is enclosed for your signature and erly returned to this HQ.

(Naveen Kumar Lodhi)
Capt
- 2°¢in Command
For Office Commanding

Enclosed : As above

,@V@U v/ Gantified b8 be tres cooy
Lolst?”

Gvu M@‘/{MAQ MV‘@



v . . . N .
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Yoo N \)
, From @ (35-163461N SUPDT BR-1
SUMER MAL
b 1501 BSC (GREF) | .
| ' Care 1444 BCC{GREF} . [Centr
i Sl b ral Adminisiati
‘ C/i0 99 APO O ey o ?Rﬁwcﬁﬂfemﬁdnai
? To : . .
| The Chief Engineer, | 31 AUG 2009
’; HQ CE (P) Udayal, L '
C/O 99 APO.. | | Guwahati Bengh
. {Through proper channef) o — \iqur’% TYtE
Sub . REQUEST FOR VOLUMYARY RETISEMENT
x Respected S .:;tr, |
! i, Reference Govt of India, Mm of Home Affairs’ Ueptﬁ of Pers and AR
' jetter No. 25013/7/77-Estt {A) dat@d 26 Aug 77, mcomcraacd in Rule 48 A CCS

1 {Pension) Ruies 1972,

| 2. I have csmp!eted 20 years quahi‘ymg service oh 31 Jan 2008 as verified
@ vide AQ 48 BRTF latter No. 4/48 TF/394/VOL-XXIX dated 12 Feb 2008 { (enclosed
in originai}.

3. 1 hereby give three manths notice of voluntary u.hr@ment commencing
from 95 APR 2000 to 30 JUN 20G0%, ;

3(A) 1, however, request to refax the retirement of three months
notice and accept Y retwrement at the earliest due to

3(B) 1In the event of my voluntary retire -ément being acéﬁpmd
under relaxed condition, I shall not apply for commutation of a
part of my penseen bei’ose the expiry of permd of 90 days notice.

: 4. I am aware that notice of voluntary retirement given by me under Rule
: @ 4% of CCS (Pension) Rules is subject to acceptance by the competent Appointing
Authority.

: 5 - I am alse aware that the notice as given by me can be deemed effective

only if it is found in order and if not, I will have to give & fresh notice.

Yours faithfully,

Station : C/O 99 APO - \ W
- | ~ (GS 1634611 SUPBR-1

Dated : of Feb 2009 SUMER MAL)

,¢\.,‘ﬁ';-~w»v~ gt temime m aetae the

iﬁmlﬁod !m Be tme copy




TRANSLATED COPY ' ANNEXURE-8

. OFFICE NOTE

GS-163461N Supdt. Building/Roads-1 of 1501 BSC/1444 BCC

Voluntary Retirement of Sumer Bal on completion of 20 vyears of

regular services

1. In reference to the Head Quarter 48 Boarder Roads Task Force

latter No- 1412/38/E1P dated 27" February, 2009

2. I have received the application from - GS~163461N
Supdt;Building/Roads—l Sumer Mal of 1501 BSC/1444 BCC under Rule 48
of CCS(Pension) Rules, 1972, for Voluntary Retirement from GREF
Services. Accordingly the above named employee is to be released
from the GREF services on 1°t July,‘20095kam) after completion of
notice period to Voluntary Retirement, provided no unwanted
happenings come to my knowledge during the period from the date of
issuance of notice for voluntary retirement to the date of voluntary

retirement.

3. Before releasing him from services all dues shall be recovered

from him.

4. Copy of —--——-- part-2 published in this connection to be sent to

the Head Quarter immediately.

10274 /Retire/79/E1B

Sd/- Anil Kumar

(Anil Kumar)
Chief Engineer
Udayak Project
19" March, 2009.
Head Quarter ' ) /
Chief Engineer
PIn 831710 | | e Teh

: e Vg
C/0- 99 Army Post Office

Commander

48 Boarder Roads Task Force _
PIN- 930048 cnmugnomocooy

C/0- 99 Army Post Office

Retirement Register Serial
No- Udayan/01/2009

Cu WA ET
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- ANNEXVRE =9

Central Adminisirative Tribunal
FRa ol sy
TYPED COPY ‘ | =
- 31 AUG 2009
Guwahati Bench
S g
- DTG
25
FROM:- Dett Karoti ' ' : U
_ 0-2197/E2
TO: -1444 BCC

Leave Gref Pers(.) GS/163461 N B/R-1 SUMER MAL of 1501 BSC while to proceeding
on leave from 01 April,2009 due to domestic as leave was already sanctioned from Jan 16(.)
request intimate disposal/ dispatch of stores held in my charge so that leave may not hamper

as my presence at home is essential (.) treat urgent.

Sti LR Kaushal AEE (E&M) OIC Massai Bridge.

25" March, 2009 : e (e

_ ) : Gertified 4 N tros copy
@ Q mefk mAL) g
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ANNEXURE-LD

TYPED COPY ' - ANNEYIRE -9
DTG
29
FROM:- 1444 BCC . : : - U/iC
A-1076/E1

TO: - Karoti

Leave Gref Pers(.) your 0-2197/E2 March 25 (.) in this connection refer our A-1054/E, Jan
17 () leave in respect of GS -163461 N B/R-I Sumermal was sanctioned with condition that
supervisor can proceed on leave only after completion of collection of Hydrolic Data for 5

Bridges"(.) in formation supervisor accordingly.

| F&mmm
29" March, 2009 = wrafs T ey OIC

g 2009

Guwahati Bench
el =g

ol

QﬁW@%mAU 

2-RIed #2 ba tRes copy
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CLEARARCE CFRTIFICATE

AC ANNEXWQE'"J

ol
1

Certified that there i nothing cutstanding against € / €3¢y N

¢ , \ [
CTrade fé_[ _KL_ farre S um (3“/2- M AL of *Mt'é BCC/150%
4SS GISS1452 SISMM2S RMPLIA48 RMPL {GREFY C/Q Q9 APO w!*w preceedls

on leavefTBIPratPostnafl Latiserent wef 14 )04 / ucn-.y {ANY

‘a)‘m)m 8k Mmm\.m‘ 135 f

4\

P
m

R g 1

4»1;:;

GLlW‘/(Z/D/U“AL)' “

2

Ceetifed ve e dr3e cODY

£ Sec - EIC Sec ' £2 Sec
E3 Sec E4 Sac E5 Sec |
ES zsmgsxi -61/ - E6 Sec % ES Sge oo
- CH & /g Ay &m.}w {
Wast: @ﬁisz'ﬂ:zm;t'v&qﬂ - STD/PCO M)
M Stor P fFund /f"y Mljsw/lﬁl T Head Clork
S 1/
L) | COUMYT RS IGNED
o3 =W 0 lf}’, -
Ceniral Administrative Tribunal
%a’&‘"‘ vmﬁw A
‘ 31 alG 2009 "
Guwahati Bench
Uoleldt <R K
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; “ﬁm mrmr“ . Coltevior / FMgmﬁ.y Conngriislones,
Phststel: IMLOR 5
€.§‘ﬁqﬁﬁamm VIR

t.
- The Supetintendaent of Paofivae,
AT mzpum ALORE
o A Begasshen) |
o The Office - Tn-Charge,
y 'mm. Jem@mr m:mr, JAL OR&: ’

- DESTERVIOW

| COREIDENTIA]

RECGISYVERE ) |
f: ESVERED 4Ly | |

1501 Bridope Saparvesion Cail {GRFF)
Coig 244 Bridye Conmti Coy (GHEEF)
TG B APQ
R R

\g” B 2000

Central Administative Tribanal

e AT

31 AUG 2009

Guwahati Bench
JOlEte]

: GREF PENSONMEL

-

LT Yam directed o inform you that the under mentioned individual whose partiaulars ave -
L gswem hﬁxiow i‘:h @ c&wmww with effect: fron 14 Apr 2669 {Fiij:-

R gy W@ Trade B Hame

- (L) iu.m_.-i@s;.j’f: i
Lot T ey Clams ;
R - \
, T {4 4} Howw address - ’
G Vil i
Vosbogpmgady CHRbCam .
sy 2, IASAACH, .
A ““dnm i
e Wy E&m«w@ Marve | o

“" g.mm ami aﬁirm of upy:ti: :
Namff and address of the wonsa?

Pt
ST ~

o Ag@ c.!mm‘ipt’ton and

; ~Agtguishiag marks.
: (hﬁ E\wh& of ratin from last laave
o @ Dats of atwence
T

W&m or wizitm:r mms

: 33%163461 N SUPDY BR-1
SURER MAL

1501 B5C/1444 BCC (GREF)
PIN  9314ad
CIO 99 ARO

Goonuip "B l\ézm-(‘sazeﬁtmi’

v Bear Godlil Tengde, Rawwm Cakony,
i Mg Baiay

o dabore

I TV

i Rujastiun

1 SHRI CARTAPA RAM

.s

17 Mar 1980, GREF Camm‘ Dighi Camp
Pudiea - 1%
T Mok Knowes

: 45 Years { DOB-2S Wil 1962)
{a) Aradsed e near by the (Rid aya.
(02} A blachk maole on e beck of e,
26 Aug 20308 (Fid).

14 Apr 2009 (FH), deserted from ung i,

Wil artas

amiif &)

Cenified w» 39 trxe cony

NI Aol -G
' 22— %
/@Vl —— s

ANNERORE 1L
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N

- Central Administrative Tribunal
(k) Fulh daserption of incdant : - SR yATHles e
‘ {espactsly lin possession of Artis

narus and redgisiered fo Jad ans

ko be statad) | 31 AUG. 2009
, |
(m) - Any other information which will  : - o )
) contribute to the apprehension of Gu“’i‘g}at‘ Bench
the doserter ). Ay plan in connechon . akeict =

S weith N Gesestion whidh Tre iy
L contfirmmedd 8o his associibes

“..{n). Opinion of The Communding Officer: The individual is desertad from duty

BEFRREE a6 10 be cousa desertion, Station.
" qa)  home end plece of dewertion. 1 From 1444 BOC (GREF), C/O 99 APO

on 14 Ape 2009 ot about 1130 fus.

- PR [
ke : Plopwa Mok eady siepe e appwhend the aliove indhvidual  vunediately, on btus
. aopnehension/sumender glacs and form tw OC, 1444 BCC (GREF), PIK : 931444, O 9

AP0, tedegraphically who will arrangs Yo collext Te deserter. The desertar is nob to be tuaded
over o eny faguler Ay CrentbaafUnits and begatabed by the Pufice culhuntics 8 wusbixdy wisl
b bo colleched by our escort. A conyletad copy of the apprahansion/suniender Certficae

 (IAFD-910) 2 Mank copy wikh & eilossd Wil be prepared by tha Police sullavities sivd

handed pver t0 the esot atl e time of oollection of desarter,

T g, Claim for any expendinune incurred on TAJGA by the Polica authorties may -be pmpacad

m e following :

. AOCOUKT OFFCER e
’ 40.00TE ( GREF) v T
PIN . FOUO00 |
CI0 99 APO ] ..
: ]
4. Piesse acknowledge receipt. {‘ |
b FENR Y
E : /\ » M
\. o~
T Gt e —
! "‘,‘r.c'..‘ . o
_jl s'.u,( [RITIPE) L .:.‘.....:uula
¥ T4 Bl (OREF)
5 .
|
, fice (GREF) b
Dight Chng, Puna - 15 b
HE) AR BRTF (GREF) } ' .
PR @ pSO04E . .
LWL MR
) A5 BRTF (GIHER) 5
pItd { 930044 -
CIO (5% AP0Q co
Birrd: SHANTE DEVE (HOK of above numesd iy bt} above meationed adbess,
fisr whes) “Q"nm{w i respact of thae pewitviohaal cove. e, s
Crifica/c 'j,{‘py.

COMFPEMTIRL

. , ) ) ' ' .o
AVAAN
| CeitiFad °+ 23 trae CoDy
QU g mAL) /(04/‘
_ e
. 46{;/'9 @ﬁa. |
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ANNERVRE -3 (ot}

PART-I ORDER

s¢ fmw«“rmm, EE (C1V) S6, OFFR COMMANDING, 1444 Bec (CREF).

ij C‘/QQQ APC DATED : "2~ JUN 2009 —
2‘;;;,533?;,.9..»/?“309
c RBUTIES @ B/R STAFF "

65- m%zr

i

upd‘r B’R 1 Sumferma! 'is darected to submit followi
' mmn*udmn of cwaf works at Messaa bﬂdge -

() Dm‘mis af quantity of diff ﬁ“ems provisioned in Adm A
MPR ond wmcﬂons in fhﬁ quantities and the

ing detaﬂs related wcth .

pprovel vis-a vig booked jn
costed Progress, '

(b)) 'C::cm;ﬁgﬁm ds‘mvi.ngef oll structures constructed ot Messai 858 location,
(e) List of stares held/received/handed over including bridging stores along witk
' supporting documents, ’ '

. Thc qbgye mentioned details should be subraitved fo the undersigned by 15 J un 2009 B

‘a’it\tcTﬂb‘*‘“a‘ \ ‘ ', . '

o [

(‘at;r S l‘ul.;c(:-v:;) s
EF {Civ) A o
Cfficer C'omnutngﬁng :

: % ielr
[ Contral AGTINIE
o Tt

A

31 AUG gty

5hm Sumer Mai SUPBR-1 \/
I/C Mf”fsﬂm Bridoe |
L2 Sm?mn _ _ : o
E"ﬁ ;wctmn a | S ' -
Of‘fsce copy

RESTRIGTC G

ku W\e\[» m ‘4 Lj Certifigd v« 28 tres cony
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ANNEXORE ~ /3 (é) )

i - 1444 P (GREF)
! _ ' , PIN 1 93 [44rk
- . | c/0 99 APO

- woos/eEns € /€L

- G5:163461N Supdf BR-1

; - Sumer Mal
{1801 BSC/1444 BCC (GREF)
;

hrs when checked by Hme official
and negligence of Govt aury and refiecys your

2. pleage explam reasons for.

| 2—Jun 2004

Central Administrative Tribum
) ebiotre L &! :

s of the unn, This shows your casual attitude

L CIQS9 APO
. | i3 a0
l L - EXPLANATION Guwahati Bench
SRR EERRIS
; L You have reported to the unit veiuntarmiy on L Jon 2009 aftrer absenting
: . yourself from the umt on 14 Apr 2009 hut neoer you have reported to the
3 : Of ficer Commonding nor ony (ot duty was peiy ormea by you on fhe same day
You were found absent reom the of fice berween 1i40-1200 hes and agan a¥ 1600, -
\.

unbecoming conduct.

tins unbecoming conduc{ by a responsible

for deciding further course of action by 1he undersiyned

supér’v‘asov
3. Your replies shouid reach to the undersiyied by 15 June, 200
4. Frease ack e
o | ST T ) -
L {iiy) hin
. Oy rsews Cemmanding
\ CONFIRENTIAL
| |
" w1
S —aV
-

CertiPod to ne tree cODY
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| 1444 BCC af;z?;f:*—;
I . G32444
CIG 8% ARG

1003/PCKY fEIC \2_3un 2009

G5-163461N Smdi B R~
Sumermat

1501 BSCF1444 BCC (GR!:F)
C/G 98 ARPO

| @/V/V’é‘;w«e? VA,
é;f .

Central Mministrative?’ribuha?

R
31 AUG 2009

EXPLARATION: NEGLIGENCE @F EEETV AND U Eﬂﬁﬁ@ﬂ%ﬁﬁ@ CORDUCT

*

1. it has been ‘noticed by the undersigned *h&t despite of repeated -

veruqi msiwcts&ns '"naﬁy times, you have not improve your performance

while discharging Govt duty and tongwmg sericus lapses which amount to

un bece)mmgv~e:o-nc§isct 6?‘%&"19&?"&3 ve been noticed by the u ndersigned :-

{2} You were deployed for construction of ¢ivii: wurif at a, tessal for
BSB and due to your casual attitude and negligence in pericrmance
of the duty assigned te you, Major constri v fault occurred in
Messai bridge. The completion of the work ai got delayed, due to
improper perrorma nce of the duty assxgﬁe*% to you.

(b} You were dsreutea by the undersigned to compiete the
coliection of hydraulic data for 04 Nos of bndges in Changwanti-
vwallong-Namti Road before proceeding on legve, but you -did not
submit hydraulic dats for any bridge and absented yourself from duty
wef 14 Apr 2002 and reported "muptanfy on 11 Jun 2009,

{c; You did not submit following details related ‘with construction
of -crvil works at Messai bridge focation before absenting yourself from
the duty from 14 Apr 2008 te 10 Jun 2003, due to which detaiis couild
not be submitted to. higher HQs for reconciling the variation in costed
progress and official work has'suffered badly :-

gy Details s of gty of diff itemns provisioned in Adm Approval

vis-a-vis boscked in MPR and variations in the quantmes and the

tosted progress.

N LI LY

%

{1} Completion drawing -of all structures constructed at
messai BSB location.

Gity List of stores heldfreceived/handed  over including
bridging stores along with supporting documents

Contd . .. Pf2

Um/
/

@ mEAmh L)
ﬁ%

Costifed !a‘.m ,&% 7‘ W
V&

S :\a‘, i L l
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2. Al "-‘"xe above lapses show your negligence Towaqu the duty assighed

f
to you and unbecoming conduct as a Supvr.

4. Youyr veply should reach to the unders.g,ned by 18T Jun 2008 for

Gﬁ.csoem further COUrse or ac-,az;ﬁ

5. Picase m.k receap*: af Ems ietter

(SCErivastaia)

EE {CIRY'SG
Gfficer"Commanding

CORFIDENTIAL

ri} 3 AUG ?(109

@Wt?aMﬁwm sirative T, ‘
St fribunal
O WWWW ey

@uwahatz Bengn

R

'

Godif e v Da tred €QQY
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o 1444 Bridge Constr Coy (GREF)
Cro aQ ' APO
by PIN - 031 Mda;i}—
3001 2o /E3 o Jun "'0@ RSh At e B ]
/ | Ay b @WWMW@
GS —~ 1€3461N, »updt BR-I ‘ . - _
Suwmer M 31 AUG 2009
UC Dett MesshavKaroti . 1§
, - : - Guw@hah Bmch .
EXPLAINATION N
K 1 lt has been noticed with concerned by the undersigned that the handmn' / taking

- over notes and MCS report submitted by you are not tallied with this HQ. Detmls st for
LE issueftranster of shuttering/staging items are enclosed herewith as per Appedix “A” and
| “B” for your ready reference.

-

: 2. YVou are instructed to explain the reasons regarding discrepancies occurred in the
i ‘ report by 18 Jun, 2009. Failing which a disciphnary action will be taken against you.

3 Pleuse acknowledge receipt of this letter.

¢ '
i
i :
{ .
¢ .
3 . ~
. . . ya
; (

( }{6 Sm:ma )
(Lw) _
<" Second-m-Command
For Officer Commanding _

Centifisé <= ne trer copy

. . _ _ "/Cowﬁf@'
o | o ‘ vo ool  '
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COleFTin-NTIAL

1444 Brwdge Constr Coy (GREF)
Pin @ 431444
Ty 99 APO

PO 3/ 1aadg o [0 1 - 18 Jun 2009
: _ | f‘ﬁm?%@@ Admm-gte atve Trivungl
T .

. L,‘.a"_} I3 R FRLY " W ‘7% m
Supdt BR-D Sumernmal _

1501 BSC | ;31 AUG 2009
Care 1444 BCC (GREF) . *

Clo 99 APO | : @W\’ana% Bench

CENPLAMAYION AGAIMEY FALLE AL

i. W ith mfﬂmnm ko your axplanation tetter dated 1S Jun 2005, vou
are hereby duwectad to explom the followiig:.

.

(1) In response to “eur stgsm! MNo.O-2159/ h; dm@d 25 Mar 2009,
thus Office has mnmated vide ftqn«st Mo A-YO/EIET dated 28 Mar
2009 that your leave is sanctionad only after colioction of hydrauiic
data for 05 bridgus. The work uf Bleswal Dodge wes cotapivled on
26 Mar 2009 but you did not complate collaction of hydraulic data
even for one bridge before absenting yoursellr fram the duty on 14
Aprii 2009, Please explain the reasons for not coilecting hydrauiic
data even for one bridge and what Govt duty was pw foimed by:}
your between 27 Mar 2009 to 14 Apr 2009,

(i)  You have subimitteod mquuwl numlmr of copwes of notice of
voltintary  ratwamant  alongwith  the  necessary  undaertaking
CaprEifica L. Im non withdrawal of the woticy, only on 06 Feb 2009,
A per SOP on the subjact, any casa or veluntary retivament i (o
be initiated by the unit atleast 04 months in advance and
accordingly your case was torwardad to Compatent Authaorty . tor
sccepring your vol retement wel 01 July 2009 (FN). In your
appiwaliva, you  hiave atse menltivaued same data {or proceoding on
voluntary retirement.  Therefore you are hereby directed  to
explam the reasons for making false allegation aganst the Supenor
Officer that.the date of your voluntary retirement was extended by
tha undersigned by two months amd why disciplinary action niay
not he nitialed against ynu fm malking false allegation against

szxfxe;am 1;}‘!;1«; S hpocded b{_ S ém/“ “004, Ao A L L,,/Mmj“w
A reply  Shnpedai.

o | g 2009 {&C wm'smva)

L, 20 Ju zo0q- 20 -

.’Lg' o . ) - _:1" . i l_,_“( ‘V) ."/4:‘ o .v o

Officer t,.anm wnding
C{'}Mﬂ’ TERTIAL

_csmm & ne tnte con>y
W X@A ﬁ

Cromeamt) | AlE
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. S | Ao extre-738)
T | 1444 Bridge Constr Coy (GREF)
S C/O 99 APO
~ PIN : 931444
3001/ q/cf\/m g, T, 2009

A R T T T

GS - 193461N, Supdt BR-1 | Py
 Sumer Mal &);a A;:;?;gngmeTnhmag
I/C Dcu Messhai/Karoti AL O

N | - 31 aue 2009
| SRR EXPLAINATION

TN s

GUW&?‘&?I Bench

Wﬁm@a

<5

1 Ref unit letter No. 3001/202/E3 dated 15 June 2009.

L 2. Reply of details of stores shown with above mentioned letter required to

27 e e LA By Y T
: A

L . be mbrmﬁcd by 18™ Jun, 2009. But youhavc not submitted on due date. You are

r o once agam directed to settle the issue beforc proceeding on retirement thout |
o il

) |

Second-in-Command -
. For Officer Commanding L

" Certifind ta ne treg eomy

W T miI /Qyﬁ?é ' \
T
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S LU A COMFIDENTIAL o

RERES | 1444 BCC (GREF)
et : PIN-931444
e T C/O 99 APO

|Central Aq
| S8l 3

Ministrative ibuﬁa‘ﬁ
Ak OF; {

1003/pc/ NCEIC ~ 22 Jun 2009

G5-163461N L
SupdtB/R-IT .
Sumer mal \/

1501 BSC/1444 BCC (GREF)

[ 31 aug a9

| Cumhtigeng |
s |

O EXPLANATION: DIS-OBEDIENCE OF THE ORDERS OF SUPERIOR
g TR CAUTHORITY - -

2 . Plasse refer 1444 BCC Part 1 Order No.109/2009 and letter No
. 1003/PC/FRIJEIC both dated 12 June 2009. :

P20 You ‘were asked, vide above letters, to submit details related with
S genstruction of cwvil works of messai bridge to the undersigned by 15 June 2009
iy Uhut despite of lapse of 7 days from the due date of submission, you have not yet
100 submitted the following details fo the undersigned whereas you are not
. :,,‘psﬁa‘fm‘mmg any other Govt duty except submitting above details: - .

AN Reason for variation in quantity of different itéms provisioned in~Adm
.~ Approval ‘Vis-a-vis hooked i MPR and reason for booking of excess major
" constructional stores in respect to the Adm Approval quantity. o

§ {ic) . Completion drawing of all structures constructed at Messai BSB loc.

i ‘t i) List of stores held/received./handed over including bridging stores ,
SR duly vetted by 2IC/ I/C E3 section of this HQ. ‘ | , “

: ';Li'f""”is;xy wse asked by the undsuigned on 13 June 2009 to submit tollowing :
atails, which were not submitted by you hefore absenting yourself from tha duby oy

P Ty Steel peinforcement register clearly mentioning No and length of each
Ky pes of bar,

(i) Stage passing register.
R . - Coﬁm"—‘?‘z

I o : ' . , ‘fﬁeﬁﬁwgmmwm
LT mmnepemm KL S
L e s

@U V\/L(E\/L VV“AQ
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i

(i) Baby ledgers of MCD skores and POL items.
(v RMR of contract material.

N But none of He a.bove documenirg, has been aubmxltcsd/sho»wn to the
- undersigned by you '

4. You are therefore once again directed to submit documents, as meakioned
in para 2 and 3 ahove, to the undarsigned by 25 June 2.009 explaining reasans for

O the delay in submission of the above : details.
e .
‘ : o T '
' . ! {900 Srivastava) RN
i EE(Civ)SO B o
' Gfficer. Commandmg S
L - for info please.
?.\- o S o e - ey gme Ty g Central Admintstrative Trit
. , CONFIDENTIAL - atrative Tribunal
| | = | R el e ‘
31 AUG 2009
‘ Guwahati Bench
' . . a{d

Centifod o e trae cooy

'/(0417?2;@7

Coanney DNt aL

S—
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| , shortage qf stores invr/o st Na. 1_,3,.6,9,12,15 and 16,

- ".\,_*g.u\z‘/"'lj);';z‘ N e ‘ e ——— . A/_, v_. .
~ 46~ Avmesiee —15(5) O
1444 Bridge Constpr Coy (GREF)
PIN: 931444
C/0 99 AAPO

--..:I.-:'r»\sa_;ge_:is}.l L e - 2R Jun 2009

f;entfal A;!ministra!ive Tribungj

ML R e o

551635810 Supdt BRI
CUSUMER WAL v
> 1801 BSC/1444 BCE (GRER)
/T eg AP

]

31 AUG 2009

¢ ¢ GUwahati Bencyy

I (L g

EXPLANATION FOR SHORTAGE OF ST

Ramai .

.

T blease refer 1g 1444 BCC (GREF) letter Mo. 3001/209/E3 dated 20 Jun
c L 2009 and Your letler dated 22 Jun 2009 (Copy enclosed along with Appx-‘A"),

.2 You have not submitted supporting documents far arriving ot Qty held with

.Gt D

e youon 21-02-09, Please submit details of gty held in your charge when you took over
) S as I/ Dett and subsequent receipts from HQ BCC and other Detts.

3. : Tt can be seen from the Appx ‘A’ that you have not mention any reason for

4, It can sleo be seen that total sum of issued/deposited items In r/g srl Ne,
2,45,10,13,17 18 and 10 are @ore then the holding shown by you.

5. It is evident from the contents of para 2 and 3 above that proper attention

Y hos not. been poid by you while preparing the ligt and it shows your negligent and

I ol
Lo

gt
wl
N

~ casual attitude in performance of the Govt duty.

6 “'Pﬂeagelfc&ké;an immediat e dgtibq to deposit short ftema of stores by 27 Jun
2009 fa}lli\g_‘which‘ it shall be not passible to relieve you for proceeding on voluntasy L
" retirement w.e.f 01 July 2000 wed a S

| ? Me..ase: acknow ledge recerpt of the ek tey.

- ey

S

e o : . {s¢ Srivdstaya)
- o EC WCiv) S6
A £ 038 heeks.. , Officer Commanding

48 BRTF .
PINMOR0048 _ , -
C/C 99 APD. ; ‘ Certifiad W e tres ¢opy

4/ "

- @ﬂg\)%@&wﬁg
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IFezhpetiag’ m
- B5-163461N Sispdy B/r-T
Ly 80LBSCAL44 e (oner
tacd 1845 99 ppe :

1. | ' Plepge refer your fei

.,,p,efforménce' of Govt
o "F‘:,.f"' .

©a. o your charge. gnd document g

S indu'{ged in unnefesy

_ 3 The odditional work in
S é,a.sgia_l and negligeni attituda iy
_default in Messai 8SB and with
- rectified, /

Tt

S " Whenever I had Wi

L '3{“3‘? passing register,
Otherwise also, you have
; . -IOF:’S;@’W'W-, the superior o

er dated 25 Tup 2009,

Messa; BSB,af?er‘ 10 Jun 200
performance of G

ot of efforts

No superior o fficer has eyer instract ed
S any unif et without convey note o cumen bary

ted Mesgaj bridge ¢iteg
steel reinforcesent- re
dready put i more than ¢
fficers need not 14 is

e ey

Arrmentze— /3G W
P 1501 Brﬂidgg Supervision Cel| 4 |
1444 Bridge Constr Coy (GREF) -
PIN: 931444 T
10 99 apo

CONFIDENTTAL
= NELOER [ IAL

A
R)
]

2T Jun 2009
T \
0 QOF SUPERIOR AUTHORITY

vt duty which lesd i serious¥y
by superior afficerfs/f'his sericus dz

veu e carry cut trangaction ¢f any stare with
proct.
:

- L gave repeated ing e ton ko

Jou to open
gistep inchding oA er importont ledgers:.
20 years of sepvice ond with so mony years

Ssue yeu repeated ingtp

le‘dlggr'_/ﬁgg;‘vgt-ey}/dﬁcumenH eta perfm'nﬁ‘mﬁ Fo execution of warksy

uction tg open impartant

!

6. . You are once aguin
‘ ::d@mfmlﬁﬂfﬁ perkajning o ¢o
" enable us ko peligye you for
o ',':,P'Ig,avse osk receipt of

nstructed te subunit detaily o
nstruckion of Messal {2 5¢

proceeding on w:lunwry retiremen
the lattep,

B

Central Administrative Tritunal

~

(SC:Srivasiava)

31 AR 2009

S Guwahati Bench Otficer Cummanding
~ ' uwahatl
DY 1o ' ; ,
wpY.1g N . i’

- The Commundep ! - For qifa nk KRS ‘

| ABBRTF (GREF) - o

+ Bin- 930048

T C/G 8G APO

!

Cortifind A3 be troe eopy
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'S

VA T | 1444 Bridge Constr Coy (6REF)
S L PIN: 931444 o
B L . | C/O 99 APO

b0 1003/ O I 29 Juh2009 |

| 65-163461N Supdt B/R-I |

COSUBMER MAL
1501 BSC/1444 BCC (GREF)
CI0 99 APO

o . PERFORMANCE OF GOVT LUTY

4 Pleass subrlt details of date wise daily Govt duty performod by ymiﬁ iy 1)
June 2009, . . - o
2, Your reply should be submitted byﬁOi Jul 2009 for submitting to OC unif.

Cenﬁrai Adminés‘& ative Tribunat /
Ee YIS AT | (4O Saxend)

‘ CAE (Ciey
31 AUC ?ﬂﬂ? | T

, : For Officer Commanding
_Guwahat; Bench : . '
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Certifiod 22 e 2wt 66DY
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SO 1444 Bridge Constr Coy (GREF) B
Pin-931444
/0 99 APO

Arrepute~/g ®

03 July 2009

Lo

Central Agministrative Tribunal |

\A3G-163461N , ~ |
- Supdt B/R-I Sumer Mal ( Hte

1501 BSC / 1444 BCC (GREF) "
. C/099 APO | |

| Guyveahatl Bench

1l‘>

v . CONSYR OF 400 £ BSB CUM 100 FT TSBB AT

31 AUG 2009

Fver el e |

- MESHAI OVER LOHIT RIVER (JOB NO 801/483)

j@ " Refer Completion drawing, reinforcement register and stage passing

" register submitted by you on 27 Jun 2009. On scrutiny of your documents following
 observed:- :

L

'.{5 (a) Reinforcement of pier-Horizonta! Bar for vertical shaft provided bottom to
“top of pler cap where as it is only.tor arter top of Tapered portion to bottom of

SR, A per your remark instruction provided by QG unit at site for provide slel
_through out vertical height. Same not mentioned in your site order book.

- (b) Please intimate authority for booking 10% steel against wastage and laps

: "’».':Wh_ereas it should be not more than 5%. : a

A{c)  Please explain. reason for booking extra stecl over and above Adm

approval provision as no remarks has been given either in site arder book or in

completion ,0f work.  Please offer your comiments on
i above observation. Your reply should reach to the
“undersigned by 06 July 2009~ - '
"
Contified 22 B tre CODY ‘
| - - /<o/v%f§>s/
SR o -~
I — Aroes s
N B .

i Copyto-

b L Maushal,
ALEE (B B M)

" reinforcement register.

T [ - .
NI EER ) -
2. i Please offer your comrments at the earliest.

g ’ i - él:.:{: ?,_,__..,..-

~ (SC Srivastava;j
- EE (Civ) SG
_ Officer Commanding

,

Please explain why completion drawing, stoel pegieda
stage passing registes wuie nol submitbaedd Loyttt

QUWZ\/LW\AU

- .
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o HQ 1444 BCC (GREF) A

.

oS | = e
B : Tras ﬁamM"ﬂﬁ’thim e Tl h
S Syeah el RIRES

'fy‘.'MCIN updt BR-1- : ' L
'Md! :'G .31 NG 2009 . - o

Sf_vi_/ Karoti

GuvehatiBerch |
| Ta e )

DESCREPANCY OF STORES |

! Coa

Ref your letter No. Nil dated 18% Jun 2009 and 22 Jun 2009

AE Ctv)
~ - Second-In- Command
. ~ For Officer Commanding

: o o 7 . @anifiad te e trwe copy

G .“xﬂb%jﬁfﬂ/
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- HQ 1444 BCC (GREF) .0 .
Pin- 931444 SO

X - : |
' o e CjO 99 APO _

gl -':=a:-,15]' : \ 2 A o

: JER—-— _ g/l gt 200 e

Cohe .

3001/ A0 [E3
Ammersian=I36 |

'21 l.
GS ; 163461N ;aUde BR-1: A6 2009

Suiner Mal
1/(“ ekt Messal/Karoth L _

C:IOLW‘ et “5Qnm

.\bﬂ{!k":ﬁ "{r’}jﬁa

f
| |
- DISCREPANCY OF STORES 'S

1 Ref unit letter No. 4001/233/E3 dated 11 Jul 2009
ores pertammq to Delt Messal/&-\axou which

2. The discrepan ey of sto
- charge duly S crutinized and deficient items ate as buuw, |

was under your thsts

......-.——-—-......_. e i v i a4

fﬁ?ﬁﬁﬁgﬁk of m_m
”6?‘[’5&3 Toupler ”‘,’“—"’”’—’”}" x
\”’T:fz Ewivel Coupler —
i""'i'f,; ‘m Tipe, 6 MU Tona —— 7T oS
04 ‘%huttermq p!ate 1%0.30 O Mtr
~fe T Vivaue vlii’&“‘"‘"””“’"’“' ;

{able Shrrup vead

“Adjus

f"mw '~§um(|mn

ISP SRR

F Pan Tortar
o —
Hammer M/Btealung

st 2 ¥ g

P IS Ss o cus i A 4 T s AT

ey s g g 7 o ST

3. Youare hereby directed to deposit Jsort out the deficient irems on
or before 50 1uly 2009 without fail.

4. Please d mmu,dqueu:\ptuu

his letler.

/)
/
»_,.-;.,!:.».

: ’/ o -
' ¥ ey Eel
( HOTSEXEND )
r,({:/( f‘/l\! )
& y!

e, ond - T LCGEVITEATY
For Officer Cornandivyg
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gum@mw

ccmm !m 8t tree <op)
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j - g B 1444 Bmdge Cons‘rr Coy (GREF) \,
PIN: 931444 ) . \'
/099 a0 B
w1003/ W\ el \G Juzo0g e RME Béﬁ

.-,_,@5..'%34611»1 Supdt B/R-I

Lo BUMER MAL N
._;/ﬁ 1501 BJC/1444 BCC (GR'T)

S .f:m 99 AP |

E)@"LANATIOM FOR DIRECT CORRE SPONDENCE WITH HIGHER
FORMATIONS

L Reference your application dated 09 Jul 2009 regarding leave, .
' B 4 has bmu obseived by the undersigned that rather than submitting letters
o higher 'HQs theough proper channel, you have made the following- |
mrre:spand@uw directiy with the higher formations which is in wolm‘ton of Rul'r* 20
';-i"cf CCS Conduct Rule 1965 :- '
) Letier dated 24 Jun 2009 in reply to HQ 1444 BCC letter No. 49
- -wowzwmcvmea 23 Jan 2009, -

e b)) mer dated 25 Jun 2009 in t*epiy To HQ 1444 letter No. s

S .{51003/?6 /10/E1C dated 22 Jun 2009,
S : (n‘; LeH‘e‘r dated O Jul (0()9 in reply 1ok 1 14t BOC Tatver . Lo
S MeJO03/27/ELC dated 24 Jun 2009, -

S fdy Lebier dated G2 Jul 2009 in reply to HQ 1444 BCC letter No. v

1003/PC/29/EIC di 0 Jul 2009, o b
: "‘(“’) fipphw‘rmu for leave daied Q9 Jul 2009 , ‘ =S o

v Pis&se w;ﬂum Feasons as why dmcnphnm*v action should not be mmnfed against -
ou f 'nmoiai wn of Rute 20 of CCS conduct Rule 1965.

1 -
(SC%I‘WQ:;%QM)
LE (€) S6
Officer Commanding

. The Cem <|(m @
48 BRIF
PIN 9300448
C/Q 99 DO

info please.

o) '\/’\']'—:}‘f‘. T oA ©1 DS s Gob°
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1444 Bridge Constr Coy (GREF)
1 ) , . : . o
. . Pur931444

5001 Gen 0, o B3 25T 2509

P , ,
r;:entra:Mmmisfrarﬁve‘rribm;
R U ey
31 AUG 2009
; T =l TAEL L TEw T -r-r-r-r- 4 ' QUIW Nah yal
‘ DISCREPANCY OF 5TORES s 21all Bench
. WRICE <~ ]
L. ia:«:.h rence our lefter no-3001234/E3 dated - 15 Fuly 2009 and your letier No. Wil
dated: 20 July 2009
2. & 400 nos Coupler 111& 50 nos Adjustable Stirvap Heads were issued to Dett KM
48 by Delt Mashai on 06 Tun 2008 The € same 1eguianzed and deducted from
the Nef deficiency
by W& Pipe 6 mtr iong 80 nos deficient regnlacized from 283 nos  of M& Pipe 4
Mtz long shown as surplus. Hence Net iefmemt of MS Pipe 6 Mty long
treated as B
¢y Onenos sl iusimg plate 1 m x 030 mur and One nos Curve Plate adjusted from
items shown as sumplus of shuttering plate
dy  Now the Net Deficiency of items still stands a3 under
NKET DISCREPANCY :
S/ND Y Name of Item | Af Gty Remarks
. 01 | RA Coupler ) Mos 129
L 02 1 sSwivel Coupler : Nos 471 _
0% | Base Piate Mos ¢+ 03 |
04 | Adjustable Stirrup Head fog v 05
02 | Paiy Mc*{ar . Mos 12
06 Hammer M/Breaking ‘ fos | 720
i G7 H:u'nme:, 2 Kg hNos | 20
3. For the remaining deficient items, you are once again mstructed (o sort out before
‘) r

"\

%, 50 as to enabk vou fo proceed on volu

:le Tui?

4. Please acknowledge eceipt of this letter.

tary retirement.

' Second m Comsnand
2) L For Officer Commanding

o3, } o | R:*Wf’hﬁhzmecor; .
Sl ALV?@}"
0
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Centra! Administrative Tribunal
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2. This is for your information please.
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. PIN- 931715 I WOIRF pRr

TRANSLAED COPY ANNEXURE-17

OFFICE NOTE

G87163461N Supdt. Building/Roads-1 of 1501 BSC/1444 BCC

Voluntary Retirement of Sumer Mal on completion of 20 years of

regular services

1. In reference to the Head Quarter 48 Boarder Roads Task:' Force

latter No- 1412/60/E1P dated 4™ June, 2009

2. Because of sudden desertion of GS 163461N Supdt.
Building/Roads-1 Sumer Mal of BSC/1444/BCC from his unit, the

. order for voluntary retirement on completion of 20 years of

regular services issued by Office Note dated 19*® March, 2009

and Order No- 10274/Retire/79/E1B is hereby cancelled.

10274 /Retire/90/E1B
‘ Sd/- Anil Kumar
(Anil Kumar)
Chief Engineer
Udayak Project
#29™ June, 2009.
Head Quarter
Chief Engineer
Udayak Project

Central Administative Trivurmt
C/0- 99 Army Post Office

3 AUG 2009

Commander i

48 Boarder Roads Task Force e
PIN- 930048 Guwahzi Renghy
C/0- 99 Army Post Office ﬁagﬁ}‘m

Certifcd 1o ne trse copy

-~ Retirement Régister Serial , ; p
No- Udayak/06/2009 - A4 f’:ﬁﬁ@
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Dr. R. G. Patel Dr. Raman Patel
MD, Gynaec MD, DGO
Director, IVF Specialist Director, {VF Specialist
Endoscopic Surgeon _ Pt’D (M) : + 91 98250 26610
(M) : + 91 98250 68696

Dr. Shweta Saxena ‘ Dr. Reitu Patel Dr. Rujul Patel
MD, (Gynaec) MBBS Msc (UK)  MD Dip. Endoscopy ( Germany )
Obstetrician & Gynaecologist Clinical Embryologist ~ Consultant Endoscopic Surgeon
(M) : + 9194265 83570 (M) : + 9198790 13300 (M) - + 91 99790 79000

Rudra Arcade, Drive in Road, Near Manavmandir, Memnagar, Ahmedabad 380 052. ( INDIA)
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OA No. 171/ 09
BETWEEN

Sri Sumer Mal.

APPLICANT

-Versus-

Union of India & Others

RESPONDENTS

W’,RI};;?EN STATEMENT FILED ON BEHALF OF RESPONDENT No. 1l to 4

1, SuniL Uon2tR  SR\WNARmVA , S/o
Llete thy TAa1 wRICune Ledl  , aged about 44 years,
Resident of 1444 Bee (GRE¥Y) Yo §9 hPo :

presently 1444 Recc

working as b

and respondent No. ﬂ in the above case do hereby solemnly////

affirm and state as follows:

1. That a copy of original application has been served upon

the respondents and the respondents have gone through the

same and understood the contents thereof. The statements
which are specifically admitted herein below other statements
made in the original application are categorically denied and

the applicant is put to the strictest proof thereof.

2. That with regard to the statements made in Para 1(I) of

the original application the deponent while denying the

contentions made therein begs to state that the submitted
applicaticn for voluntary retirement w.e.f. 1% July’ 2009
and the same has been accepted by the Competent Authority

vide HQ CE (P) Udayak Letter No-10274/Rectt/79/EI B dated 19
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Mar 2009. In the meantime, the applicant absented himself .

without leave from the duty station w.e.f. 14 April’ 2009

without proper Handing /Taking over of stores items and

without submitting important document pertaining to the works
executed by him. Howevef, on 11.06.09 the applicant reported
back to his duty i.e.(1444 BCC voluntarily. It is pertinent
to mention here that after the applicant absented from duty
on scrutiny of office records it was found that many stores
items were deficient which were under the deep and pervasive
supervision of the applicant and accordingly instructions
were issued from the office toc sort out the discrepancies.
However, in spite of repeated instructions issued by this
office to sort out the deficiency of the stores items, the
applicant did not make any sincere effort to sort out the
deficiency. Therefore, having no other alternative to trace
out the principal offender responsible for loss of store
items and make good the loss caused to the Government of
India which were under the deep supervision of the applicant,
and also keeping in view the disciplinary action to be taken
against the applicant the Chief Engineer, Project Udayak vide
their Office memorandum No. 10274/Retire/90/EIB dated 23 Jun
2009 has cancelled his previous order regarding acceptance of

voluntarily retirement w.e.f 01 July 2009.

3. That with regard to the statements made in Para 1(II) of
the original application the deponent while denying the

contentions made therein begs to state that no illegal and

arbitrary action has been taken against the applicant by

Competent Authority and allegation made in this Para are

baseless and lacks substance.

4. That with regard to the statements made in Para 2 of the
original application the deponent begs to state that as per
Hon’ble Supreme Court otder, the Hon’ble C.A.T. has hot

jurisdiction on service matter of GREF employees.

Suwri{ Unomdnal Sriventonrg



5. That with regard to the statements made in Para 4.1 &
4.I1 of the original application the deponent does not admit

anything contrary to the relevant records of the case.

6. That with regard to the statements made in Para 4.I1I of
the original application the deponent while denying the

contentions made therein begs to state that there is no bar

in taking administrative action against the persons who .

fgiled to perform the Govt. duties but allegation mgde by the
applicant that untold harassment had been faced by the Staff
is baseless. It is noteworthy to mention here that the
applicant had shown careless and negligent attitude in
performance of the Govt. duties which has been assigned to
him and he is habitual of making false allegations against
his superiors and corresponding directly with very senior

Officers in clear violation of the Rules holding the field.

7. That with regard to the statements made in Para 4.IV of
the original application the deponent while denying the
contentions made therein begs to state that at no point of
time any intimation was made to the respondents and any proof
was submitted of the said facts. Hence, the statements made

by the applicant are misleading and Vague.

8. That with regard to the statements made in Para 4.V of
the original application the deponent does not admit anything

contrary to the relevant records of the case.

9. That with regard to the statements made in Para 4.VI of
the original application the deponent while denying fhe
contentions made therein begs to state that as per
instfuction issued by HQ 48 BRTF (GREF) vide their letter
No.1412/27/E1 dated 13.10.2008, this office on bonafide has
intimated the same to the applicant vide letter
No.CF/163461N/sm/47/E5 dated 16.10.2008 to withdraw his
application in order to get timely payment of arrears and

fixation of pay. Therefore, the said letter was issued to the

Cumil Unordve. Srivastore FS
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applicant for his benefit and suggesting him to availing the

benefits of 6 CPC.

10. That with regard to the statements made in Para 4.VII of
the aoriginal application the deponent begs to state that the
applicant' did not submit required number of copies of
appiication and necessary undertaking alohg with his
application dated 19.1.2009 and submitted necessary
undertakings on 06.02.2009 only. It is stated that as per
Standing Order Procedure on the subject —any case for
voluntary retirement is to be initiated by the unit at least
04 months in advance. Therefore, applicétion submitted by
the applicant dated 06.02.2009 was forwarded to the Competent
Authority for accepting Voluntary retirement w.e.f.
01.07.2009. It is state that the applicant has also mentioned
same date in his applicatioh dated 06.02.2009.

11. That with regard to the statements made in Para 4.VIII &
4.IX of the original application the deponent begs to state
that the applicant was directed by the leave sanctioning
authority (Respondent No.4) to complete the collection of
hydraulic data for 04 Nos. of bridges in Changwanti- Wallong-
Namti Road. The  Leave sanctioning Authority has also
mentioned in leave application that he can proceed on leave
only after completion of collection of Hydraulic data for 04
bridges. However, the applicant failed to make any sincere
efforts to complete his task work, whereas the task was to be
completed by him in a time bound manner. The allegation made

by the applicant is baseless and bears no fact.

12. That with regérd to the statements made in Para 4.IIT of
the original application the deponent does not admit anything

contrary to the relevant records of the case.

13. That with regard to the statements made in Para 4 .XI of

the original application the deponent begs to state thgt as

per SOP the case of the applicant for voluntary retirement

w.e.f. 1“' July 2009 (FN) has been sent to Competent

Lumid Unam e Svivontona 7]
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Authority and the same has been accepted by Competent

N T ST

Authority vide HQ CE (P) Udayak letter No-10274/RETIRE/79/EIB

dated 19-03-2009 with the condition clearly mentioned in the

order that no untoward incident to come to the knowledge of

Competent ’Authority during the period from the date of

issuance of notice for voluntary retirement to the date of

voluntary retirement.

14. That with regard to the statements made in Para

4.XIII of the original application the deponent while denying

the contentions made therein begs to state that the applicant
never apprised respondent No.4 about ill health of his wife
nor he ever produced any documentary proof. The applicant
himself is admitting that the construction work of Messai
Bridge was completed on 26 Mar 2009 but he did not collect
hydraulic data even for a single bridge between 26
March’2009 till 14*® April’2009 when he absented himself from
the duty whereas it was made clear to the applicant vide 1444
BCC Signal No.A-1076/El dated 29.03.09 that he can proceed on
leave after collection of hydraulic data. It is stated that

the applicant did not perform duties assigned to him even

.between 26.03.09 till 14.04.09 for the reasons best known to

him only, whereas he could have collected hydraulic data at

least for 3 bridges.

15. That with regard to the statements made in Para
4.XIV of the original application the deponent while begs to
state that the Sanctioning Authority had mentioned in leave
application of the applicant that he can proceed on leave
only after completion of collection of Hydraulic data for 4
bridges. This message has been intimated to the applicant
again by this unit sig No.A-1076/El dated 29.03.09 but the
applicant did not make any effort to collect hydraulic data
even for one bridge whefeas he was not assigned any other
Govt duty after 25 Mar _2009 except for collection of
hydraulic data for bridges.

16. That with regard to the statements made in Para

4.XV of the original application the deponent while begs to

Sumi] A amdnve SvMvoatanve 2,
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state that on scrutiny of office records, it is found that
many store items are deficient which were held with the

applicant. It is also submitted that leave in respect of the

| mamdna S\ voslena,

applicant was sanctioned by Competent Authority only after

Weal

collection of hydraulic data of bridges but since the

<

Supervisor did not complete the assigned Govt. duties, there
is no question of giving him clearance certificate against no
dues. The respondent No.4 was on leave during the above
period and therefore the allegation made by applicant that
the clearance was not given by E3 section is baseless and

bears no fact.

17. That with regard to the statements made in Para 4.XVI of
the original application the deponent while Dbegs to state
that the applicant absented himself without leave without
Handing/Taking over of stores ahd documents held on the
charges with him for construction of Messai bridge. Neither
any intimation nor any document given by the applicant about
his AWL. However, Leading Hand Jimet Rai denied in his
statement the fact of receiving any application from the
applicant.

A copy of the statement of L/Hand Jimet

Rai is annexed herewith and marked as

ANNEXURE- R/1.

18. That with regard to the statements made in Para 4.XVII
of the original application the deponent begs to state that
the applicant absented himself without leave from the duty
station on 14.04.2009. Accordingly necessary absent without
leave/ desertion/ apprehension roll was issued to concerned
civil authority and copy amongst to all concerned vide 1501
BSC letter No-118/1501/01/EI dated 15.04. 2009 as per laid

down procedure on the subject.

19. That with regard to the statements made in Para 4.XVIII
of the original application the deponent while denying the

contentions made therein begs to state that in the response
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of action stated in above fhé applicant has reported back to
1444 BCC (GREF) voluntarily on 11.06.2009 (FN) and intimation
to this effect had been given to all concerned. The
Supervisor had neither ever apprised respondent No.4 about
gynecological problem ofv his wife nor ever produced any

medical documents to that effect.

20. That with regard to the statements made in Para 4.XIX of
the original application the deponent while denying . the
contentions made therein begs to state that the allegations
made in this para are baseless and false. The applicant acted
in violated Govt. Rules and Regulations and hence it was very
necessary to initiate disciplinary action against him.
Further more the respondents regularly advising the applicant
since the day of his voluntarily reporting back to this uhit
on 11.06.2009, to make up the deficiency in Govt. stores so
that he <can be relieved for proceeding on voluntary
retirement but till date but he did not make any effort to
sort out the deficiency in Govt. stores whereas no Govt.
duties is being performed by him since 11.06.2009 to till
date except sorting out deficiency in Govt. stores held with
him. All the actions done by respondent no. 4 are in

conformity with laid down Govt. rules and regulations.

21. That with regard to the statements made in Para 4.XX of
the original applicatioﬁ the deponent while denying the
contentions made therein begs to state that a Court of
Inquiry which is a ‘fact finding Inquiry’ was convened by the
respondent No.4 to investigate the circumstances under which
GS-163461N Supdt BR-I Sumer Mal of 1501 BSC/1444 BCC (GREF)
had absented himself from duty station w.e.f. 14-04-2009 to
10-06-2009 without 1leave, without handing/taking over the
stores and documents held on the charge with him for
construction of Messai bridge and respondent No.4 is

competent authority to convene this ‘Court of Inquiry’.

22. That with regard to the statements made in Para 4.XXI of
the original application the deponent begs to state that the

l Uhonmd~a. €3 veston g, Y5
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letters issued to the applicant were in conformity with the

order received from the higher authorities.

23. That with regard to the statements made in Para 4.XIV of
the original application the deponent while denying the
contentions made therein begs to state that the allegation

made in application dated 02.09.2009 is baseless, false and

docs not bear any fact. It can be seen from the contents of

the letter that all the explanation letters, issued to him,
were in conformity with the laid down rules and regulatiohs.
The applicant was frequently being reminded to make up the
deficiency of stores so that he can be relieved for
proceeding on voluntary retirement. Whenever the applicant
has made any representation/request letter to the higher
authority it is timely being forwarded to the concerned
authorities. Besides this all the opportunities are being
given to the applicant to meet Commander 48 BRTF and Chief
Engineer Project Udayak. All sort of co-operation is being
given to the applicant by all section of this HQ so that he

can proceed on voluntary retirement at the earliest.

24. That with regard to the statements made in Para 4.XXIII
of the original application the deponent begs to state that
due to Court of Inquiry held againét the applicant and
pending disciplinary action his voluntary retirement has been

cancelled ' vide HQ CE (P) wudayak office memorandum No-

10274/Sevanivrti/90/EIB date 29Jun 20009.

25. That with regard to the statements made in Para 4.XIV of
the original application the deponent .while denying the
contentions made therein begs to state that the contents as
mentioned in Para about the problems, had never been informed
by applicant to the higher authorities nor any medical
documents shown by him. Hence the statements made in the

instant Para are misleading and an after thought.

<
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26. That with regard to the statements made in Para 4.XIV &
4.XXXV of the original application the deponent while denying
state that the

“all

the contentions made therein begs to

allegation made by the applicant that sorts of

atrocities were caused to him” is baseless, false and bears
no fact. When the applicant approached respondent No.4 on
14.08.2009 asking for leave for his medical check up, he was
not only granted leave immediately but é N/Asstt L/Nk
Suryanarayana along with one special vehicle was detailed for
his medical checkup but Supervisor proceeded to his home town
without sanction of leave and even without intimating Nursing

Assistant accompanying him or any body else of this unit..

27. That with regard to the statements made in Para 4.XIV of
the original application the deponent while denying the
contentions made therein begs to state that all the actions
taken by respondent No.3 and 4 were in conformity with laid
down Govt procedures/rules and regulation and the allegation
“the action of the authorities

made by the applicant, that

had been atrocious and arbitrary”, is baseless, false and

does not bear any fact.

28. That with regard to the statements made in Para 4.XIV of
the original application the deponent begs to state that the
application of the applicant may not be admitted in view of
the facts brought out in replies to the Para 4 (facts of the

case) of'the OA.

29. That in view of the aforesaid facts and circumstances of
the case the present original application deserves to be

dismissed with cost.

(4) 1.
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I, 'Sri S.e. QMWV‘“ Slon of

4

1 olB s od ‘4H!,£;, [of, aged about- y years,
at present working as _ Offhpesey QMV.MN , do

hereby solemnly affirm and verlfy that the statement made in

the written statement in paragraphs
1,324,863 8 A\ g 44 2G 2% B 2are true to

my knowledge, those made in paragraphs
2,9 8% 13 0\ Ao 49 N azal Ppeing matters of

records are true to my 1nformatlon derived there from and the
grounds urged are as per legal advice. I have not suppressed

any material fact.

And I sign this verification on this the ZEQNQday of
December, 2009 at Guwahati. '

é N

Surid  Uhorralva SYvostosa
DEPONENT
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